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DFFG E NOTE 	
DATE 'OPIDER OF THE TRIEWAL 	- 

: 25.2004, 	Mr.M.Chanda, learned counsel for 7L 	 - 	
the applicant. prs for making Cert 

corrections in the affidavit, 
• 	 Prayer allod. Lxt the case on 

Lf 	 26.3.2004 for admission. 

bb 
rz' 	 • 	6.3.2004 	Heard Mr. M. Chanda. learnd 

..: 

• . 	jot1 

o4 
S 	hi Se i 

 

counsel for the applicant and also Mr. 
A. txb. Roy, learned Sr. C.G.S.C. for 
the respondents. 

The application is admitted 1  Call 
for the records. Issue notice to the 

parties. Returnable by four weeks. 

List on 29.4.2004 for orders. 

;1ny appointment to the post of Library 
and Information Assistant shall be 

subject to the outcome of this O.. 
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2914.2004 	Three weeks time if given to them  

P7ca- 11r14 
	 respondents to file written statemer 

to 
	

List on 20.5.2004 for ordersJ 

- 
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List on 23..2004 for order. 
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Member (a') 

When the matter came up for hearim 

•a prayed was made on behalf of the 

learned counsel for the applicant 

- that due to some personaiproblem he 

could not appear today. The 1eaxned 

counsel for the respondents submitte 

tiat he has produced the selection 

records and also a copy of the mark 

sheet and also a statement. Registry 

is directed to keep these documents 

in sealed cover custody. 	V  

- List before the next tvision 

Bench. 

Member(A) 	 Mernber(J) 

Peent: Hon'ble Mr.!). C.Verma, Vice 
Chairman. 	V 

Non'ble Hr,K.V.Prahladan 	rninistx- 
tive Meiber. 	

V 

Reply has been filed. Nr.S,Nat 

learned counsel for the 	Ltoant 

prays for adjournment. Prayer is 

allowed, List on before the next. 
available Division Bench' 

V 

 Mmber 	 Vice-Chairman 

- 

- 	nib 

23.7.04 
(AQ 	Dg 

1/ 
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oes of thc aegist 	Date 	 Of Q Tr 
- 

5.11.2004 	present s The Hon'ble Mr. Justice R.K. Batts  
vi.cechairman. 

4 11/ The HonOble Mr. i.v. prahiadan. 

Wtv 	'Q- Member (A). R 
4-4M 	 7  Noee for the parties. A1journed to 

8.11.2004 for hearing. 

040  

$aiman member 

mb 

841004 	 On the request of learned counsel 

for the applicant stand over to 15 .12.04. 

SP 
Member ViceChairman 

pg 

15.12.2004 	 Divisan Bench:not available* flence. 

adjourned to 8.2.2005. 

Vice-Chairman 
bbq 

8.2,05. 	 Division l3ench is not available 

to-day. Hence adjourned tIO2.OS before o  

Division Bench. 

MJ). 4(em- 

102.05. 	On the request of Mr.M.Chanda learnd 

counsel for the applicant case is 

adjourned to 15.2.05. 

4eme M(J) 
41nber(?i) 

irn 
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.15.2.2005 	Present: Hon'ble Shri M.K. Gupta, 
Judicial Member 

Hon'ble Shri,K.V. Prahiadan, 
Administratifve Member. 

Heard Mr M.' Chanda, learned 

•  e  counsel for the 4pplicant. None is 

present on behalf/of the respondents. 

Hearing conclude. 'Judgment reserved. 

• 

Member (A) 	• 	 Mehber (j) 
nkm 



Totes C41 Rgl€ry Dare 	 T3r 	fTi1 

13 .04.2005 	 Judgment 	pronounced in open 

' Court • kept in separate sheets. 

\ L,ItZ A ts 	 The OA* is dismissed in terms of t 

order • NO oots. 
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CENTRAL ADMINISTRATIVE TRIBUNAL GUWA.HATI BENCH. 

O.A. No. 72 of 2004. 

DATE OF DECISION :3(- 

Smti Padmaranj Mudai Hazarika 	 APPLICANT(S) 

Mr.M.Chanda 	 ADVOCATE FOR THE 
APPLICANT(S) 

-VERSUS- 

•U.OJ. & Ois. 	 RESPONDENT(S) 

None for the Respondents. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

• THE HON'BLE MR MX.GUPTA, JUDICIAL MEMBER 

THE HON'BLEMR. K.V. PRAHLADAN, ADMINISTEATIVE MEMBER 

Whether Reporters of loca' papers may be allowed to see the judgment? 

To be referred to the Reporter or not? 

Whether their Lordshipswish to see the fair copy of the judgment? 

Whether the judgment isto be circulated to the other Benches? 

Judgment delivered by Hon'ble Member 



CENTRAL ADMINISIRATEVE TRIBUNAL, GUWAH ATE BENCH 

Original Application No.72 of 2004. 

Date of Order: This, the 3th Day of April, 2005. 

HON'BLE MR. M. K. GUPTA, JUDICIAL MEMBER 

HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

Smti Padmarani Mudai Hazarika 
Wife of Shri Ballav Hazarika 

handmari Colony 
Nizarapur 
Guwahati - 781003. 	 . ... . Applicant. 

By Advocates SIShri M.Chanda, G.N.Chakraborty & S.Nath. 

- Versus- 

TheUnionoflndiá 
• 	 Represented by the Secretary' 

to the Government of India 
• 	 Ministry of Art and Culture 

New Delhi. 

The Director General 
Archaeological Survey of India 
Janapath, New Delhi-i 10011: 

The Superintending Archaeologist 
•Archaeologicai Survey of India 
Guwahati Circle, Ambari 
Guwahati-781001, Assam. 

Regional Director (NER) 
Staff Selection Commission ' * 
Rukmininagar 
P.O: Assam. Sachivalaya 
Guwahati— 781006, 

None appeared for the Respondents. 

Respondents. 

KV.PRAHLADAN MEMBER (A): 

The applicant was appointed as a casual worker under respondent No.3 vide 

order dated 14.7.1993 at Ahnexute-I. The applicant approached this Tribunal in 

O.A. IST0.245 of 2002 seeking a direction .for temporary status. This Tribunal 



issued a directive to the respondents to consider the claim of the applicant for 

temporary status. However the applicant did not qualify for temporary status as 

she has only completed 41 days of. service on 10.9.1993. Asper the D.OP.&. T. 

Scheme, a casual worker should have completed 205/240 days as on 10.9.193. So 

she was not given temporary status. The applicant has again came before this 

Tribunal in O.A.32 of 2004. This application is pending in this Tribunal. 

Thepresent application is against an advertisement by Staff Selection 

/ . Commission vide Advertisement No.1/2003-NER F.NO.SSCG.A.-12024/212003-

Rectt for the post of Library and Information Assistant which is shown as 

reserved for OBC. The applicant claims that the post has been arbitrarily reserved 

for OBC in order to deprive her of the said post. She has claimed that she fulfils all 

the educational qualificatiqns required for the said post. Since she belongs to the 

Scheduled Caste community she is entitled to ae relaxation of five years plus the 

period for which she has worked under the respondent no.3. The applicant claims 

that with the relaxation in age as claimed above will qualify her for the post of 

Library and Information Assistant as belonging to the general category and 

consider the case of the applicant to the post. 

The respondents claim that the applicant that applicant was recruited as a 

daily wager from 14.7.1993 and is not eligible for temporary status as she doesnot 

fulfill the requirements for the same as per D.O.P. .& T. aM of 10.9.1993 and 

above all the judgment in the Mohan Pal case by the Apex Court rule her out o. 

consideration and eligibility for temporary status. The post of the Library and 

Informatón Assistant as per roster point belongs to the OBC community. This is 

as per the letter ftom the Archeological Survey of India N0F.10-15/96-Admi 

dated 4:10.1996, which is at Annexure-il to the written statement of the 

respondents. The respondents aiso.claim that the applicant is not eligible for any 

Me 
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relaxation in age limit as she is a daily wager and the post of the Library ,  and 

Information Assistant comes under direct recruitment by open competition. 

4. 	We have heard Mr.M.Chanda, learned counsel for the applicant. The 

applicant's plea that the post of Library and Information Assistant has been 

reserved for OBC community to deny the above pot to her does not stand 

scrutiny, since the post was declared as reserved for OBC in a communication 

from the Archeological Survey of India, New Delhi on 4.10.1996. Hence the 

allegation of the applicant has no basis whatsoever. Moreover, even if the post, as 

prayed by the applicant, is declared under the general category, the applicant does• 

not qualify as she has attained the age of 41 years and five months on 1.1.2004. 

The applicant, as per G.I. D.O.P. & T. Notification No:1 501 2/6/98-Estt (D) dated 

21.12.1998 (Chapter 15, Swamy's Manual on Establishment & Administration, 

Ninth Edition, 2003) is eligible for an age relaxation of five years for all posts 

filled by direct recruitment as she belongs to the Scheduled Caste community. The 

applicant is already over 41 years on 1.1.2004. Therefore, on the basis of the 

above mentioned facts, the applicant's allegation of the respondents' denying her 

the post of Library Assistant & Information Assistant by declaring it for OBC 

community, falls flat on its face on the basis of the letter of 4.10.1996 which 

predate the SSC advertisement of 2004, by about eight years. She is overage even 

if the required age relaxation is given to her. Therefore, the claim of the applicant 

appears totally untenable and is liable to be dismissed and therefore dismissed. 

No order as to costs. 

tcvq,Q~ 
(K .V .PRAHLADAN) 

ADMINISTRATIVE MEMBER 
	

MBR 
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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWMIATI 

O.A. No. 	 /2004 

Smt. Padmarani Mudol Hazarika 

vs- 

Union of India & Ors. 

LiST OF DATES AND SYNOPSIS OF THE APPLICATION 

14.07.1993- 	Applicant was initially appointed as casiJaljjo*kerJ1U9 office of 

the Archaeological Survey of India, Guwahati Circle, Ambari, 

Guwahati and attached to the ra'e&jjQu.in the office of the 

Superintending Archaeologist for assisting the in —charge 

Librarian. (Annexure-) 

18.07.1995- 	Superintending Archaeologist, Archaeological Survey of India, 

Guwahati Circle issued a certificate in favour of the applicant that 

she is working in this office on casual basis since 14.07.1993 till 

date. (Annexure-il) 

16.07.1999- Superintending Archaeologist, Archaeological Survey of India, 

Guwahati Circle issued a certificate in favour of the applicant that 

she is working in this office on casual basis since July, 1993 and 

attached with the Library Section to assist the in charge Librarian. 

(Annexure-Ill) 

12.08.2003 

	

	Being highly aggrieved for non consideration ofherc it 

Temporary Status and also for impugned...orderpf tpir4jp. 
- 	 . 	 - 

dated 	applicant approached this Hon'ble Tribunal by 

filing an O.A. No. 245/2002 challenging the illegal and arbitrary 

action of the rcspondcnts. The said O.A. has finally decided on 

NAAOLL LyJu#(A. 
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12.08.03 wherein the Hon'blc Tribunal rejected the contention of 

the respondents that the applicant does not fall within the purview 

of the scheme dated 10.09.1993 and directed the respondents to 

consider the case of the applicant for grant of 
-- 

(Annexure-TV). 

3-9, January'04- 	Staff Selection Commission vide its advertisement No.1/2003- 

NER F. No. SSCG. A-12024/2/2003-Rectt. dated 3-9. January, 

2004 advertised the post of Library and Information Assistant in 

the scale of Rs. 5000-8000/-. The applicant applied for the post of 

Library and Information Assistant but she came to learn that her 

candidature may be rejected ontheground..ofexcg4ingage...liznit 

prescribed in theadvertisement.., (Annexure-V) 

18.03.2004- 

	

	Applicant submitted a representation to the Regional Director, 

Staff Selection Commission, NER, Guwahati. 

Hence this Original Application before the Hon'ble 

Tribunal. 

PRAYER 

Under the facts and circumstances sta .ted in the application 

applicant humbly prays that Your,  Lordships be pleased to admit 

application, call for the records and issue notice to the 

respondents to show cause as to why the relief(s) souc:ht for in 

this application shall not be granted and on perusal of the 

records of the case and after hearirq the parties on the cause and 

causes that may be shown, be pleased to grant the follorng 

relief(s): - 

1. 	Under the facts and circumstances stated above, 

the applicant humbly prays that Your Lordships be 

pleased to admit this application, call for the records 

of the case and issue notice to the respondents to show 

cause as to why the relief(s) sought for in this 

application shall not be granted and on perusal of the 

records and after hearing the parties on the cause or 

causes that may be shown, be pleased to grant the 

following relief(s): 
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7 That the Honbio Tribunal be pleased to direct the respondents to grant age relaxation to the applicant if 

she is found over aged in terms of Govt. of India's 

instruction as well as to the extend the applicant has 

served the department on casual basis. 

That the Hon'ble Tribunal be pleased to declare that 

the sole post - of, Library and Information Assistant 

belongs to General Category and further he pleased to 

restrain the respondents to fill up the post by the 

0..BC candidate in terms of the advertisement dated 3-9 
- 

January. 2004 published in Employment News 

83 That the Hon'ble Tribunal be pleased to direct the 

respondents to consider the case of the applicant for 

interview/selection for appointment to the post of 

Library and Information Assistant. 

8.4 Costs of the application 

85 Any other relief(s) to which the applicant is entitled 

as the Hon'ble Tribunal may deem fit and proper.  

I WIF.-T-271DINtIJU 

During pendency of this application., the applicant prays for,  the 

following relief: - 

1. That the Hon'ble Tribunal be pleased to direct the Respondents, 

more particularly the Respondent No4 to consider the case of the 

applicant in the selection/ interview foappointment to t t. he pos 
A1.1 

 

of Library and Information AssistantJ 



I 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

An Applicat ioii under,  Section 19 of the Administrative 

Tribunals Act 1985) 

Title of the case 	 O.A. No7 £ 	/2004 

Smt. Padmarani Mudai Hazari.ka 	Applicant 

Versus 

Union of India & Others 	 Respondents. 

INDEX 

SL, Annexure Particulars 	 Page No. 

No. 

 Application 

 1 Veriication 

 I C.opy of Office Order dated 

l4.7i993 

04, Ii Copy of Certificate dated 

l87; 1995 

05. III Copy of Cer'tif icate dated 

16,7.19199 

16.1 IV Copy of the judgment dated 
j2OS' 

I28.03  
• • r  Copy of 	the advertisement 

published in Emloyment NeNS 

dated 39 January. 

08. - VI Copy of the Degree certificate. 	
- 

09. VII Copy of the representation dated 	1 3 	j 
18 . 03.2004. 

•iledby 

Date; 2ç3 
	

Advocate 

r flAhJ- 
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Gjvht Ccich 

N THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An AppIic .. ion under Section 19 of the Administrative 

fri hunals Act, 1985) 

O.A.No 	 12004 

BETWEEN 

Smti Padmarani MUdal Hazarika 

Wife of Shri Saucy Hazarika 

Chcndmari Colony 

Nizcrapur 

Guwahati"781003. 

Applicant.. 
-AND- 

The Union of India, 

Reptsented by the Sebretary to the  

Government of India, 

Ministry of Art and Culture 

New Delhi 

The Director General 

Archaeological Survey of India 

Jan cpa t h 

New Delhi110011 

The Supe.rintending Archaeologist, 

Archeological Survey of India, 

Guwahati Circle, Arnbari 

Guwahati'781001, Assam. 

4, 	Regional Director (NER) 

Staff Selection Commission, 

Rukmininagar, 

P.0-'- Assam Sachivalaya 

Guwahati-" 781006. 

ResDondents.. 

- 	 Nw HA 4 



1 	 2 

DETAILS OF THE APPLICATION 

1 	Particulars of order(s) aQainst which this application 

is made. 

This application is made praying for a direction 

upon the respondents to considsr the case of the 

applidant for selection to the post of Library and 

Information Assistant in Archaeological Survey of India 

on priority basis taking into consideration the past 

long service of the applicant as Library Attendant in 

the Archaeoloical Survey of India at Guahati and 

further be pleased to grant relaxation in upper age 

limit taking into consideration the long service of the 

applicant in the aforesaid departmenL on casual basis 

and be - pleased to ..reat the applicant as an in-service 

candidate, 

2.. 	Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of 

this application is tell within the jurisdiction of 

this Hon'ble Tribunal. 

 

The 	applicant 	further . declares 	that 	this 

application is filed within the 1initation prescribed 

under section-21 of 	Administrative Tribunals Act 

1985. 

Facts of the case. 
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41 That the applicant is a citizen of Irdia and as such 

she is entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

India. She is also a member of the Scheduled Caste 

Communi ty, 

4..2 That the applicant was initially apointed as casual 

worrcer under the Respondents in July, 1993 vide order 

No, 1/1993 dated 14.71993 issued by the Respondent 

No,3' and was attached to Library Section in the office 

of Le Respondent No.3 for,  assisting.: he in-charge 

L lb r aria n. 

Copy of the Office Order dated 14..71993 is 

annexed hereto as Annexu re-I 

43 That since her aopointment as casual worker on 

1471993, the applicant has been serving continuously 

under the respondents, without any break where she is 

still continuing, 

44 That the applicant has been attending to all types of 

works as assigned to her by the Respondents from time 

to time and has been performing her works to the best 

satisfaction of the respondents who have appreciated 

her qualities and abilities on different occasions and 

save issued valuable certificates in her favour. 

Copy of certificates dated 18,7.1995 and dated 

16.7.99 are annexed hereto as .Annexure 11 and IlL 

respectively. 

frL4b 
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4.5 That it is stated that after her initial engagement on 

casual basis since July, 1993 the applicant is 

continuouly working under the respondents. It is, 

relevant to mention here that in view of her long 

continuous service of about 11 years the applicant 

approached the authorities for conferment of Temporary 

Status, hotever, the said prayer of the applicant has 

been turned down by the respondents on the pretext that 

her case does not fall within the Scheme of Casual 

Labourers (Grant of Temporary Status. and Reqularisation) 

Scheme of Government of india, 1993  issued by the 

D..O.P.T., Government of India under its O.M. dated 

10.9.1993, in spite of the fact that the learned Central 

Administrative. Tribunal, GtJahati Bench in O.A. No. 245. 

of 2002 held that the case of the applicant is squarely 
- 	- 	-e- 	- - 

covered under the scheme of 10.09.1993 and also directed 

to grant Temporary Status to the applicant. 

A copy of the Judgment and Order dated 12.08.2003 

is enclosed herewith and marked as Annexure-IV, 

4.6 That it is stated that the applicant preferred another 

Original Application for conferment of Temporary Status 

and the same is pending before the Hon'ble Tribunal, 

,'hich was registered as O.A No.32/2004, 

47 Thati it is stated that Staff Selection Commission vide 

its Advertisement No,1/2003NER F. NO. SSCG. A-

.12024/2/2O03Rectt published in Employment News dated 3-

9 January, 2004 advertised the post of Library and 

Information Assistant in the scale of Rs. 5000-150-8000. 

PP4 	NLv 	H 	- 



it is stated that 	the applicant was initially engaged as 

Assistant 	Librarian 	on 	Casual 	basis, 	however 	in the 

meanwhile 	she 	has 	obtained 	the 	Bachelor 	Degree of 

Library 	and 	Information 	Science, 	from 	Indira 	Gandhi 

National 	Open 	University 	and 	now 	she 	has 	attained the 

eligibility 	for 	consideration 	for 	appointment 	to the 

tcost 	of 	Library 	and 	Information 	Assistant in 

Archaeological 	Survey of 	India. 	Since 	the 	applicant is 

serving 	in 	Archaeological 	Survey 	of 	India 	for, 	a 	very 

long 	period 	of 	about 	11 	years 	and 	also 	worked 	in the 

Library 	Section 	of 	the 	Department, 	therebi 	she has 

earned a 	valuable and 	legal 	right for 	consideration of 

her 	case 	for 	appointment 	to 	the 	post 	of 	Library and 

::cnformation Assistant 

A 	copy 	of 	the 	advertisement 	published 	in the 

Employment News dated 3'-9 January, 2004 and a copy 

of 	the 	Degree 	certificate 	issued 	by 	IGNOU are 

enclosed herewith and marked as Annexure-V and VI 

respectively. 

48 That it is stated that in the advertisement dated 3'9th 

January, 2004, the post of Library and Information 

Assistant has been shown as O..BC post, which is a _ 	- ---,, 
factually not correct in fact it is a general category 

post. but the respondents without observing necessary 

formalities as required under the rule, arbitrarily 

shown the said post belongs to OBQ .Category, the 

correctness of which is catec.orically denied The 

respondents with the sole intention to defeat the claim 
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of the applicant declared the post belongs to 08C 

Category so that the applicant should not claim the post 

of Library and Information Assistant. On the ground that 

the she had served on the said post for a very long 'time 

at Archaeoloqical Survey of India, Gu'tahati. Therefore 

the Honble Tribunal be pleased to direct the 

r'esoondentsto produce all the relevant records and the 

relevant register of roster point maintained by the 

respondentsfo r the post of Library and Inforrn .Lion 

ssi ..ant ...o ascertain the correctness of the factual 

position 

It is pertinent to mention here that it t.ould be 

evidei.....From conduct of the respondents that all along 

attempt is being made to oust the applicant from the 

casual service on the pretext of one or,  other grounds 

IAhen a good number of juniors or subsequent recruitees 

were very much working in the depar'tmenL In this 

connection it may be stated that in O.A. No. 245/2002 

the respondents have factually admitted that her juniors 

were retained in service w hile h e r service was 

terminated and the relevant records and documents 'Ajere 

available in O.A. No, 245/02, w hich was disposed of on 

12,08.2003. Conduct of 'the respondents would further be 

evident from 'the fact 'that during t h e year 1999 

Temporary Status was granted to another casual workers, 

namely; Sm'ti. Ranju Dcvi, who was short of 21 days of 

service while requirement was 206 days as per the Scheme 

but 	'the 	same benefit 	at the same 	point of 	time was 

denied 	to 	the applicant and the 	specific statement to 
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the effect made in O.A No, 245/2002 in fact not denied 

by the respondents in their written statements which was 

filed in O. No, 245/2002, and the said record is still 

available before the Honhle Tribunal. 

It is relevant to mention here that the service of 

the applicant was terminated when she was on leave on 

account of some gynecological problem. It is ought to be 

mention here that although the applicant has rendered 

206 days in each calendar,  year since her employment on 

.14 07. 1993, even then she was not granted Temporary 

Status due to deliberate wrong calculation of number,  of 

working days  by the respondents. 

it is relevant to mention here that Sri A. Hassan, 

the then local Head of Office who granted Temporary 

Stat us to Smti. Ranu Dcvi, one of the casual worker 

although she was short of 21 days  than the requi red 

number of working: days during 1999 but submitted a false 

report to the Head of Office, New. Delhi showing wrong 

number of working days in each calendar years in respect 

present applicant and obtained Line approval of the 

Headquarter office f termination of service of the 

applicant, 

it is ought to be mentioned here that in spite of 

the judgment passed in O.A. No. 245 of 2002 by the 

Honble Tribunal with a specific direction to grant 

remporary Status but the same is denied by the 

respondents deliberately showing a wrong number of 

working days in respect of the applicant. So the 

activities and conduct of the respondents are not fair 
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towards the applicant. It is within the knowledge of the 

respondents that she has obtained Bachelor Degree of 

Library Science in addition to her Graduation in Arts 

and having long practical experience working in Library 

of Archaeological Survey of India at Guwahati in her 

credit. Therefore action of the respondents smacks 

malafide hence relevant records and roster register are 

required to be produced for proper adjudication of the 

case of the applicant. 

49 That it is stated 'that the post of Librarian and 

Information Assistant was earlier advertised by t h e 

responde nts, however candidates were not available but 

the respondents now converted the post of Library a n d 

Infor'm'tion Assistant in the OB C category with the 

sole intention 'to deny the benefit of consideration to 

the applicant against the said post. 

In 'this c ircurris'tance the Honble Court be pleased 

to restrain 'the respondents to 'fill up 'the post by O..BC 

candidate and pass an appropriate interim order,  

directing the respondents 'to allow the applicar't to 

appear before the interview selection cornmi'ttee 

however, result may not be published till disposal of 

the Original Application. Be it stated that 'the 

applicant has learnt from a reliable source that in 

pursuant to the advertisement dated 3'9 January, 2004 

published in Employment News, the respondents have 

already Issued call letters to other,  candidates, however 

no 'such call letter has yet been received by the 

44At
HA 
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applicant and the interview is likely to be held very 

shortly. Therefore, in the circumstances the Hon 'ble 

Court be pleased to direct the respondents, more 

particularly the Respondent No; 4, to allow the 

aoplicantt o appear in the interview as an interim 

measure, otherwise it will cause irreparable loss and 

:inury to the applicant and the application will become 

infractuous, as such the Hon'ble Court will be pleased 

to pass an interim order as prayed for. 

410 That it is stated that in the said advertisement the age 

iimt prescribed for the post is below 30 years 

relaxable by 3 years for OBC, since the applicant 
- 

belongs to SC ct.egory she is entitled fo r'ag 
--- 

relaxation upto 5 years, in addition to that she is also 

entitled further age relaxation to the extant she has 

served the department. 

It is submitted that if the age relaxation is 

granted as stated above, in that event the applicant 

will come within the zone of consideration for selection 

to the post of Librarian and Information Assistant.  

Therefore, the Hon'ble Tribunal be pleased to direct the 

respondents to consider the case of the applicant for 

the post of Librarian and Information rssistant, 

4111 That itis stated that the applicant in pursuant to the 

advertisement dated 3'9 January published in the 

Employment News submitted an application for the post of 

Librarian and Information Assistant with detail 

particulars as per instruction 	contained in 	the 
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advertisement to Regional Director, Staff Selection 

Commission. However, on an enquiry from the Staff 

Selection Commission the applicant came to learn that 

her candidature may be rejected On the ground of 

exceeding the age limit prescribed in the advertisement. 

Be it stated that in the advertisement it is 

stated that the age limit is below 30 years, however 3 

years age relaxation is permissible if the candidate 

belongs to 0,6C community. In the instant case the 
- 

applicant has attained 41 years 5 months as on 

01.012000 In this connection it may be stated that she 
--- 
is serving the department for about 10 years, as such, 

she is entitled to age relaxation to the extent she has 

served the department and in addition to that she also 

enti 'tied to 5 years of age reiax ...'on as because she 

belongs to S.0 Community, As per the instruction of the 

DOPT, a casual employee is entitled to age relaxation to 

the extent 'the casual employee have served the 

department, the applicant urge to produce the relevant 

instructions of the DOPT in this regard at the time of 

hearing of the case. 

That the applicant has served the department for 

very long period, say about 10 years in support of the 

above contention of •tFe applicant, age relaxation for 

appointment incorpor'ted in Chapter 13 in the Central 

Govt. offices in Swamys Complete Manual on 

Administration and Compilation 1989 Volume is referred 

herein. More particularly Clause 9 may kindly he looked 

into by the Hon'ble Tribunal where age relaxation is 

P,-4a LuAA 
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given to 	a 	Group D' employee 	for, 	appointment to 	the 

post of 	Group 	C', to the extent 	the period of service 

rendered by the concerned employee under the Govt. of 

India, as such present applicant falls under Clause 9. 

Therefore she is entitled to age relaxation to t h e 

extent she has served the department. 

In the facts and circumstances state above the 

Hotfble Tribunal be pleased to direc:t the Respondents, 

more particularly the Regional Director, Staff Selection 

Commission (Respondent No.4) to grant age relaxation as 

stated above and further be pleased to direct t h e 

Respondents to consider the applibant f o r 

selection/interview along with others in accordance with 

law. 

4.12 That. it is stated that t h e applicant submitted a 

representation for condonation of age limit if she is 

•  round over aged in terms of the advertisement. The said 

representation was submitted on 18.03.2004 addressed to 

• the Regional Director, Staff Selection Commission 

through proper channel with an advance copy to the 

Regional Director, Staff Selection Commission, but the 

applicant apprehending that the respondents may not take 

into consideration the representation submitted by the 

applicant for condonation of age limit. Therefore the 

Hon'ble Tribunal be pleased to direct the respondents 

No4 i.e. Regional Director, Staff Selection Commission 

to consider the case of the applicant for selection for 

interview for appointment to the post of Library and 

JL k'. 
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Information Assistant in the 	department 	of 

Archaeological Survey of India at GuwahatL 

Copy of the representation dated lB.032004 is 

enclosed herewith and marked as AnnexureVIL 

413 That this application is made bonafide and for the ends 

of justice 

I.-. 

51 For that, the applicant has acquired a valuable and 

legal right in view of her long service as Library 

Attendant on casual basis, for consideration of her 

case f o r appointment to the post of Library and 

Information Assistant in Archaeological Survey of India 

at Guwahati. 

52 For that, 	the applicant, has acquired necessary 

educational qualification, such as, Bachelor Degree in 

Library and Information Science 

53 For that, the applicant denies the correctness of the 

respondents statement that the post of Library and 

Information Assistant belong to OBC category.  

54 For that, the applicant is eligible candidate having 

long practical experience in working in the library in 

Archaeological Survey of India 

55 For that, claim of the applicant for appointnen.t to the 

post of Library and Information Assistant cannot be 

V'L' 
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rejected on the alleged ground of over age as learned 

by the applicant through Staff Selection Commission 

5.6 For that, the applicant is working for a long time say 

about 10 years on Casual basis at Archeological Survey 

of India at Guwahati, as such, she has acquired a 

valuable and legal right for consideration of her claim 

for appointment on priority basis w i t h necessary 

weightage of her casual service 

57 For,  that, as per Govt instructions the applicant is 

entitled for age relaxation to the extent she hs 

rendered service to the department. 

That the applicant states that she has exhausted all 

the remedies available to him and there, is no. other 

alternative and efficacious remedy than to file this 

application. Personal approaches and representation 

made by .the applicant failed to evoke any response. 

7. 	Matters not previously filed or pendinQ with any other 

Court. 

The aplicant further declares that no application, 

Writ Petition or Suit before any Court or any other,  

authority or,  any other Bench of the Tribunal regarding 

the subject matter of this application nor any such 

application, Writ -  Peti tion or Suit is pending before 

any of them. 

- 	 k&- NL& VIA yiu. 

I- 	 - 	- ,T_-' 	- 	 - 	 - 	•- 	-'t.-- 	- '1 
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S. 	Relief(s) souQht for: 

dnder the facts and circumstances stated above, the 

acpiicant humbly prays that Your Lordshios be pleased 

to admit this aoplic .tion, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

snail not be granted and on perusal of the records and 

after hearina the parties on the cause or causes that 

may be shown, be pleased to grant the following 

i'eiief(s) 

8.1 That the Hon ble Tribunal be pleased to direct the 

respondents to grant age relaxation to the applicant if 

she is found over,  aged in terms of Govt. of Indias 

instruction as well as to the extend the applicant has 

served the department on casual basis. 

8.2 That the Honble Tribunal be pleased to declare that 

the sole post of Library and information Assistant 

belonas to General Category andf urther be pleased to 

restrain the respondents 'to fill up the post by the 

0.B.0 candidate in terms of the advertisement dated 3-9 

January, 2004 published in Employment News. 

8.3 That the Honble Tribunal he pleased 'to direct 'the 

respondents to consider the case of the applicant for 

interview/selection for appointment to the post of 

Library and information Assistant. 

8.4 Costs of the application. 
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8.5 Any other relief(s) to which the applicant is entitled 

as the Hon'ble Tribunal may deem fit and proper.  

Interim order oraved for,: 

During pendency of this application, the applicant 

orays for the following relief: 

91 That the Honble Tribunal be pleased to direct the 

Respondents, more particularly the Resondent No.4 to 

allow the applicant to appear in the selertion/ 

interview for appointment to the post of Library and 

Information Assistant in terms of advertisement dated 

3'-9 Januar'y, 2004 and further he pleased to dir'ect the 

respondents to consider the applicant for the post of 

Library and Information Assistant in terms of 

advertisement dated 3"'9 January. 2004 published in 

Employment News as an interim measure. 

 
This aplication is filed through Advocates, 

11. Particulars of the I.P.O. 

1) 

 

I. P. 0. No. 

:ii) Date of Issue 

Issued from 

Payable at 

12. List of enclosures. 

As given in the index. 

G.P.O.. Guwahati. 

G.P.O., Guwahati. 

P0it 	 fl iR  k 
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VERIFICATION 

I, Smti Padmarani Mudai Hazarika 	Nife of Sri 

l3allav Hazarika of Chandmari Colony, Nizarapar, Guwahati-3, 

District. Kamrup Assam, do hereby verify that the statements 

made in Paragraph 1 to 4 and 6 to 12 are true to my 

kno1edge and those made in Paragraph 5 are true to my legal 

advice and I have not suppressed any material fact 

And I sign this verification on this the ...day of 

March, 2004. 

, 



,,, 	 - 	 ------ 	-. 	 - 

J 1/1 -Airi ì/j 
Gpv(.r4lneit of 1J1U.tcI, 

r d0a (~ 0 16 gi c1 Survey of Idici, 
u.±ice of i 	 Ai upe jLc1c1JnL, jrcIteoThvL, 

Guvdhdti Cii dc, 

OFI Cc ORDER UO 	thi9 

pâcthiarani 4udai-..has, been enjed as. A ssistant 1ibraria 

- 	 %áscasua1 basic from 14/7/1993. 

Fill 

I. 
 

uperintenJiflg A,CiIcO1OiSt, 
Head of Office 

V. 

	

• 1 . Copy to Miss pad.rnarafli Mudal 	 ., for inlormation 

	

dVl 	 4. 

. UDC Adm. • 	 MA 1 

3. Office Copy. 

uperijtendiflg Archcco lO blSt , 

4)r4PlfUIffl? AcCPG 

&ubatI Cu'-. 

IV 
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GOVERNMENT OF INDIA 
• 	

•.;; 	 - 	 PHONE: 87961 

OFFICE OF THE 
:- 	

SUPERINTENDINO ARCHAEOLOGIST 
* 	

ARCHAEOLOGICAL SURVEY OF INDIA 

GUWAI-IATI CtRCLE 

DISPUR. GUWAHATI-781 005. ASSAM 

3T4 	 IIflM9I' sj 

No ........... .... 
................ 

jRi;......... ............... 
Dated the .................. 19  

-- 

TO WHOfE fT MAY CONCERN. 

1 - •••• 	 THIS to c&ti?y. that Mrj Padma Rani Pludej .Hazerike 

• 	Li/c Sri Ballav- Hávaziks 0? .Chandmari,4  Cutrnhati te uorktng in 

• • 	thfe office ae A5sietaat Librarian on caeual baeeL5.inca 
14.17 193 till the date. 6h'a poaa a good knowledge inher 

• 

She iseincer-eahard worker and obLdcant. 

I t4- h her every succes in her lL?ø. 

•,1 • 	 — ( [ 7 ,•  

D.BENGHRA 
SUP ERINTENDING ARCHAEO.LOCI ST 

HEAD OF OFrTCr -. 

Iftt'wIvAdSlulf 

Fqhi..OIo1Itei Sa.., 

?a*ui.t Ciirk, DpLr 

0 
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GOVERNMENT OF INDIA 

L
PHONE 619GI  

OFFICE OTIIU 

ri)ar 	
SUPER1NTENDINO AItCI(AEOLCGIST 

41ft 	
ARCIIACOLOOICALSURYLYOrIDIA 

!jTIë1 	
GUWAUATI CIRCLE 

GUWAHATI78 1 00. ASSAM 

• 	..••.•..••......:....... 	
N 	......... 0 

	

Ci ......................... ..-. 
	 Dated lhe...L..0  

TO WJi0M I T MZY CONCERN 

/ - 	Certified that rimat.t 'acknarani dai 

working on casual basis in this office since July, 1993 

and attache4With the Library Section to assist the 

incharge Libaria.n in matters off accessiOning of books, 

safe keeping them in the self and issued as and when needed. 

esides she knows english Typing and time to time typed 

J.ettes etc,, parte.ning the Library Section, I found her. 

very honest#  sincere and dutiful 

I wish her ails sucess in her future 

career to get a regular job in any central and state Qvt. 

Offices, where her competency, could be utiuised properly1 

	

if 4)p Oifl tin ent 	as office as si t ant/Library 

ssistant 

ey H 

G7C 

gist 
'gaw- 	cLrcle\ 

.1 9  •Ct 

• 	 . 	
.4- 
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7 	 IN TH CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH L / 
Original Application No 245 of 2002 

• 	Date of decision: This the 12th day of August 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Smt Pádmarani Mudal Hazarika 
Wife of Shri Ballav Hazarika, 
Chandmari Colony, Nizarapar, 
Guwahati Applicant 
By Advocates Mr M. Chanda, Mr G.N. Chakraborty 
and Mr H.. Dutta. 

- Versus - 

The Union of India, represented by 
The Secretary to the Government of India, 
Ministry of Art and Culture, 
New Delhi. 
The Director General 
Archaeological Survey of India, 
New Delhi. 
The Superintending Archaeologist, 
Archaeogical Survey of India, 
Guwahati Circle, Ambari, 
Guwahati, Assam 	 Respondents 

 

• 	 CHOWDHURY. J. (V.C.) 

0 R D E R (ORAL) 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

ibrarian 

• 	 • 	 • 	 •, 	 •. 

Conferment of temporary status in the light of the 

Office Memorandum dated 10.9.1993 issued by the Government 

of India is theissu raised in this O.A.  inthe following 

I circumstances: 
• 	 • 

The applicant was initially appointed as Assistant 
/1 	/ 	I/ . 	 • 

on casual basis on 14.7.1993. According to the 

"app1icant she was thereafter shifted to the General 

\ 	\J • 	Section as Group 'L Worker and entrusted with different 

i 	 orks. The applicant was working as such unde'r the 

H 
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( 	respondents and moved this O.A. for conferment of 

/ . 	temporary status. It seems that by order dated 1,8,2002 

the employment of the applicant as casual worker'ws to. be 

terminated after one month from the date of 'issuejof theJ 

k 	 . 
order. The, applicants on receipt of the same preferred a., 

•',' 	;. 	Misc. 	Petition 	and........ vide 	order 	dated 	30.8.2002 	in 

M.P.No..109 of 2002 the 

low present O.A. the applicant,. 

has claimed for' conferment of temporary status in ,the 

light of the O.M. dated 10.9.1993.  

The,respondents submitted their writtenstatement;'' . 

	

' 	
4 

and asserted that the applicant was engaged asacasualdr 

worker on 14 7 1993 on daily wage basis subject to 
"4 	 4tr( 

availability of work. According to the trespondents , the 
/ 	 . 

applicant was not entitled for, being conferred, . the 
... 

ç .temporary status on the score that she was engaged as a 

worker on 14.7.1993 and she did not complete the 

basic criteria for conferment of temp9rary status to 

. 	 .' casual workers. 

The controversy in this application centres round 

the interpretation of the Scheme Jcnown as cne casua.i. 

Labourers' (Grant of Temporary Status and Regularisation) 

Scheme, 1993. According to the applicant the Scheme 

favours for conferment of tempdrary status to her, whereas 

accordingt to the respondents the applicant did not fulfil 

the conditions prescribed in the Scheme, more particularly 

in Clause 4(i) of the Scheme read with the Office 

Instructions issued by the Department from time 'to time. 

"4. 	I have heard Mr M. Chandà, learned counsel for the 

applicant and Mr A. Deb Roy, learned Sr. C.G.S.C. at 

length. Mr A. Deb Roy submitted that the Scheme in 
'I 

question ........ 
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y .  
question is 	one time measure and not an a.ngoing process. 

The applicant no doubt was employed on the date of issue 

of the O.M. dlO.2993.i but then she did not fulfil 

the other conditions, namely she did not complete 206 days 

1ihen the Scheme came into operation. The Scheme in 
question was issued in the light of the Judgment and Order 

rendered by the Principal Bench of the Central 

Administrative Tribunal in 0..A.No. 2306  of 1989 disposed of 

on 16.2.1990 (Raj Kamál and others Vs. Union of India). In 

the said O.A. the applicants prayed for regularisatiOn of 

t.heir services. The Principal Bench of the, Central 

Administrative Tribunal finally disposed of the said O.A. 

and issued numerous directions on the respondents to 

consideratiOjl regularisatiOn of the employees. In the 

light of the said order of the Tribunal the above 

nentiotied Scheme was formulated for granting temporarY 

status to casual workers who were employed on the date of 

issuance of the Notification dated 10.9.1993. Clause 4(i) 

of the Scheme indicated the condition for, conferment of 

temporary status, which reads as follows: 

"Temporary status would be conferred on all, casual 
labourers who are in employment on the date of-
issue of this O.M.and who - have rendered a 
continuous service of at least one year, which 
means that they must have been engaged for a period 
of at least 240 days (206 days in the case of 
offices observing 5 days week)." 

	

14• 	 According to £1r Chanda áince the applicant was in 

employment' on the date of issue of the.0.M.., she was 

ntitled for conferment of temporary status on completion 

of one year service. Mr A. Deb Roy referred to the 

	

i c 	dated 10.3.1998 issued by the Government of 

India, ArchaeolOgiCl Survey of India to All Heads of 

Circles/Branches and contended that the grant of ten3porarY 

\\4\. 	 s tat us ......... 
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status is a one-_time affair and is applicabe in respect. 

of those casual employees who were on service on the date 

of NOtification of the Scheme, 1. e 	10 9 1993 andihad' 

rendered one year of continuous service with 240 days or u 

2Q days of service as the case may be on that date Mr A 

,De 	Roy, in other words, submitted that both the 

conditions must be fulfilled for conferment of temporary rt 

status, naniely one must be on employment on 10.9.191afld,4 

one must have already rendered one year of contiUP!.S 

r service with 240 days or 206 days of service as the jcas,e jt 
I 	 ct 

4 may be, 1  on the date of issue of the Notification 
I 	 i(? 

5 	There is no dispute to the fact that the app1icafltmM 

was in employment on the date of issue of the 0M Thebu.,. 

verSy isas regards the fact that the app1icafltJdiS not ontro 	
,, 

• conp1ete 206 days when the Scheme came into existence. 

Frorn the records it appears that the applicant continued ; ,:' 

to serve under the respondents and by order dated1 

10 10 2000 the applicant was considered for sem1)ts)(i11edtn1 

status with effect from 1.10.2000 until further orders and 

on which capacity she continued to work. On perusal of 

CIause 4(i) it appears that for conferment of tempprary 

j,status one was to be in employment on the date of issue of.  

0.M. dated 10.9.1993 and one was to render a 

'( ¶.. '\cont.nuoue service of at least one year which means one 

I" 	 wsto be engaged for a period of 240 or 206 days as the 

may be. There are two conditions for conferment of 

temporary status - (1) one was to be in employment on the 

d:ate of issue of the Notification and (2) one was to 

complete the period of service as prescribed. There is no 

dispute that a casual worker as required to be in 

employment when the Scheme was introduced vide 0.M. dated 

10.9.1993 - a clear-cut date was given. In addition, a 

casual.......  
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casual worker was to complete 240 days or 206 days of 

service. Mr ADeb Roy submitted that the second condition 

would be fulfilled, only in those cases where the persons 

completed 240 days or 206 days as the case maybe when the 

Scheme was introduced. I find it difficult to accept the 

contention of Mr A. Deb Roy. The Scheme was introduced 

from a particular date. That means the Scheme was 

applicable to, all those casual employees who were , in 

employment on the date of issue of the Scheme ,. Paragraphs' 

2 and 3 of teScheme are relevant for this purpose, which 

read as follows: 

"This scheme will come into force w.e.f. 
1.9.1993. 

This scheme is applicable to casual labourers. 
in employment of the Ministries/Departments of 
Government of India and their attached and 
subordinate offices, on the date of issue of these 
orders ............... 

6. 	The Scheme was made for those casual employees who 

were in employment on the date of issue of the Scheme. It 

did not contemplate that those persons were required to 

complete the prescribed period of 240 days or 206. days as 

the case may be on the date the Scheme came into force. 

the O.M. No.40011/2/2002-EStt.(C) dated 12.4.2002 issued 

by the Government of India, Ministry of Personnel, Pub1ic 

Grievances and Pensions, Department of Personnel and 

Training, seemingly clarified the position. It referred to 

the stipulation contained in the O.M. dated 10.9.1993, 

namely that "(i) Temporary status would be conferred on 

AD all casual labourers who are in employment on the' date of 

.// 	sue of OM; and (ii) should have rendered a continuous 

J T'ç ,ie of at least one year, which means that they must 
,Sol

r' 	• 	! 	': 
\\'s 	he byen engaged for a period of at least 240 days (206 

" 	dyain the case of offices observing 5 days week)". 

flçc 	true 
Paragraph. . ....... 

•\> 	Cr,\C 
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I 
Paragraph 2 further mentioned that in most cases th€ first 	.- 

condition stipulated was ignored and, a view- was taken as 

ifthe scheme was an ongoing scheme. The Supreme Court in 
it  

Union of India and another ,  Vs Mohan Pal, etc disposed 

on 29 4 2002 clarified the scheme and observed that the 

sapheme in question was not an ongoing scheme and that 3' 

U 	 temporary status could be conferred on the casual 
' !.- • •, 	 - 	 '- 	.'r" - 	 - 

labourers under the Scheme only on filfilling the 

44 	 condittions incorporated in Clause 4 of the Sc'heme, 	I 

'they 5  should 	have 	been 	casual'.. labouers;.tii-':-. 

ement I  Ar  emjioyment as 
r 

Scheme and.they should have rendered 
4 	 .cLL 	 j I 	R ' 

at-least one -'yêar, i.e. at- least 240 days in a'year or 206  
- 

 

days (in 'case' of offices'' having 5 days - a week). The  
.4 	 4 10 	LL 	t 	 I 

Government of, India purposely gave a cut-off' date° that 

employees were to be in employment 'on the, dateof the 

Scheme" and to get temporary status one is tp render -, 

continuous 1 sert.rice of at least one year, which meansthat 
) , 	 - 

4 	a 	 - 

the, casual-yemployee was to be engaged for t  at l,east,240  

-  days or 206 days in a year as the case may be. Clause 4 of 

the Scheme did not give a blanket authority to confer 

temporary status to all casual workers as and when they 

complete one year continuous service. To earn the benefit 

'a casual employee must be in employment on the d,.atfthfl 
• -..'c 	 - -,-. - ------ 

the scheme was introduced. 
------- - 

- 	 7. - 	For ' the reasons stated above the application is 

allowed and the respondents are directed to.consider the 

case of the applicant for conferment of temporary status 

in the light of the Schemp and the findings and 

4/ J5I \øobservations made above. 

No order as to costs.  
— 	 / 

Sd/VICE D-AIRAU 

£ 	

a 	

I 
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3 .-9 Jnuiy 2004 	
ANNE(VgE- V 

{ISTAFF $ELECTON COMMISSION 
-:--- 	• 	

ADVER11SEMENTNO.1!2003-NER 
r F.NO. SSCG.A1202412t200ReCLL 

; AppLtCATlONS ARE INVITED FORTHE FOLLOWING POSTS . 

. 	: 

I 	ct.uri 	
MsIsnt (Hydro0tC010109Y) n the BmhamaPUt 

IP : 	II0Ong (Mea) 	th NSL 	 • 

JR : M.IinICnaTlCO tJfld dcvc4cpmccd of Z000gicat CoIkdion. aUenctg to Scientific 

, 	Ih:, 	Contml WrtIor CQmmI6IOfl, ShIon9. . 	 • cnqtniic t,on ountdo. held euivys & flenoatth woili On concerned 	iIom,, 

•/.-tr •/ : 2 (URO1 8 013C.0I) 	. 	. 	
• 	 : 

Ciit 4 •  : NEfl- (C)-G Junior ZoologIc*1 AssI*t$ftl, zoological SurY'y of India. 

rnyr 	e : Its. 5000• 150B000 

E9 I 	i4orS 009100 in Physics or GeophysicS. Geology. Hydr011101COrolOUY 
° No. olVac.incy : 01 (OI3C) 

Pay-Scale : fl. 4000 1006000 	 • 	 . 
• og 	UOrn a fccgni00d University or equivalent 

EQ 	iticheIoi 	dcne in Scienen of  a .coo9nl9od UnivondlY 	ZOOOY 	°  

E3q t i;, 	. 	• 	. 	 . 
11 	(3. 	hbU (Maam), OflM9 	M6orfl).,, .;. 	, 	. 	. 	. 

.jh. 	• 	? 	•. 

11w cc,ct. 
. 

L• 	 I2YCWSIOT .. 

. . motomo secIio' 	ntc. 
' 

I- 	 cndidntO8), 	! 
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INDIRA GANDHI NATIONAL OPEN UNWERSITY 

STUDENT REGISTRATION & EVALUATION DIVISION 

	

MtkIan Gcu-hI, New l)elIiI - 110 068 	 - 
I3ACIIELORS DEGREE IN LIBRARY AND INFORMATION SCIENCE 

- 	 STAI'EM ENT 0 F MA lI S 	- 
• 	 1 

 

010'I!ICNIINO.: 000342fl 
SER I AL ND, 	 1 
I3LS 953400371 	 DATL 29/01/2001 

• 	 MS. PADMARANI MUDAI 

DOPOAR F?QAI) 
1'UlTH CUNAHA'rI 	 ILiRM-END IXAM. 6ECE'ML3ER 2002 	"I 
bULJAHATI -- 781030 

-' 	 ASSAM 
Cd 	L 

((LIIIYI 
()N'l'lNJ'UHS_EVAI.LJAl'IUN_--  ACEM JLt '!0  30% OF 

ACEM 

70% 01' 

TEM 

MAX 
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MAI(I(S 

01(11). 

CI4S. 

01(1). 

CRS. 

SN. 
4N _1S!N . 

(;r. Mks. Gr. 

BLS1 80 A 50 C 48 C 65 13 44 C 20 31 100 Si C SC 

1iLS 92 A 130 A 136 A 09 A 40 C 27 20 100 55 C SC 

BLS 7 72 1358 C 62067 13 49 C.20 34100 54 C SC 

DLSL 90 A 513 C 58 C 73, 8 41 C 22 29 .100 Si C SC 

flLS- 04 A SO C 54 C 69 13 43 C 21 30 100 51 C SC 

BLS6 92 A 54 C 54 C 69, 8 50 C 20 35 100 55 C SC 

OLS 88 A 44 C 62 13 75' 13 40 C .23 	. 28 100 Si C SC 

BL3F 40 C 36 D 46 C 43 C 64 13 13 	,' '45 100 50 C SC 

BL4F 60 13 60 13 60 13 60 13 50 C 10 35 100 53 C SC 

/ (LI(ANI) Ill)  I Al. 
KESIIIi' 	 / 	 900 	479 

DACHELOR 'S DEGNEE IN L.IlM'AUY AND INFORMATION SdIENCE SUCCESSFULLY CIJMPLE'I'EO 	' 
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SChEME or ASfUSSMEtlI 01 UACIIILOHS DEGnEE IN LIt1fl7flY AND INIORMATION CItNCt 

0 	
1. LIST OF COURSES OFFERED: 

O 	BLS- 	LIBRARY AND SOCIETY 

BLS- 	LIBRARY MANAGEMENT. 

BLS-b 	LIBRARY cLAssIrIcrIoN THEORY 

BLSJ4 	LIBRARYCATALOUGING THEORY 

BLS-5 	BIBLIOGRAPHY AND FIEFERANCE SOURCES 

() 	BLS'6 	INFORMATION SERVICES 

BLS-7 	COMPUTER BASICS AND APPLICATIONS 

BLSr3P LIBRARY CLASSIFICATION PRACTICE 

BLS 4P LIBRARY CATALOUGII'J(9 IflACTICE 

RESULT IS DECLARED IN NUMERICAL MARKS AS WELL AS IN LETTER GRADES ON A FlVE-POINSCALE. 

EVALUATION OF STUDENTS PERFORMANCE HAS TWO COMPONENTS : CONTINUOUS ASSESS1IEN1 THOUGH 

ASSIGNMENTS CARl lYING WDCl I IAGE or 30% AND TERM END EXAMINATION CARRYING WoGHT/3C or 706 

FOF THE PURPOSE OF COMPUTAtION OF COURSE GRADE THE SCORE OF BEST TWO ASSIGNMEN1S. OUT OF 

THI
I 
 EE PRESCRIBED IN A C('UASE IS TAKEN INTO ACCOUNT. * 

IN cJRDER TO SUCCESSFULLY COMPLETE A COURSE, STUDENT MUSTOBTAIN ATLEAST 40% MARKS IN EACH OF 
THE CONTINUOUS EVALUAVK)N AND THE TERM-END EXAMINATION. 

LETTER GRADE. GRADE POINTS AND CORRESPONDING RANGE OF MARKS FOR PURPOSE OF COMFUTArION 
ARL AS UNDER.: 

MARKS RANGE 	LETTER GRADE 	QUALITATIVE LEVEL 	 GRADE POINT 

80% and above. 	 A 	 Excellent 	 5 

60% but below 80% 	 B 	 Very Good 	 4 

40% but below 60% 	 C 	 Good 	 3 

20% but below 40% 	 D 	 Satisfactory 	 2 

below 20% 	 E 	 Unsatisfactory 	 1 

Li 	7, TI-E OVERALL PERFORMANCE OF THE STUDENT IN THIS PROGRAMME IS DETERMINED AS UNDER :- 

1 Division 	 60% and above 

II DIvision 	 !iO% nnd below 60% 

Pass 	 40% and below 50% 

Unsuccessful 	 below 40% 

Li 

I 
Ir 
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To. 
The Regional Director (NER) 
Staff Selection Commission, 
Rulcinininagar, 
P.0- Assam Sachivalaya, 
Guwahati- 781006. 

(Through proper channel) 

Sub: - Prayer for consideration for selection to the post of 

Library and Information Assistant and also prayer for 

condonation of over age, by taking into consideration the 

period of service rendered at ASI Guwahati. 

Respected Sir, 

I like to draw your kind attention on the subject cited above and 

further beg to state that, I have already applied for the post of Library and 

Infonnation Assistant. However, so far age limit is prescribed for the said post, 

the undersigned may he treated as an in-service, direct recruit candidate, for the 

said post as I am serving in ASI at Guwahati for about 10 years. Undersigned was 

initially appointed on casual basis as Assistant Librarian and served there in the 

library, for a very long period. Be it stated, the aforesaid post was earlier 

advertised, but no suitable candidate of OBC category was available. In the 

meanwhile, the undersigned obtained Bachelor degree in Library Science in 

addition to my graduation in Arts. Therefore candidature of the undersigned he 

considered on priority basis, as she has also earned long experience in library 

work. Moreover undersigned is also entitled to age relaxation to the extent I have 

served the department as Govt. instruction in force. In this connection I further 

beg to state that I was initially appointed on 14.07.1993 and continuing in service 

till date without any break in service. In the fact and circumstance the undersigned 

request you to kindly consider my case for appearing in the interview/selection 

and also be pleased to take in to consideration the period of service rendered by 

V 	
-V 
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IN THB O1NTRAL 	INITPATIVJ TRIBUNAL 

JWAHTI BNOH 	GUWAHAPI 

O.A. NO. 72 OP 2004 

Suit • Padma ran i Muda I Hazari ka. 

Applicant. 
— Vs- 

Union of India & Ors. 

ooeeo Respondents. 

In thematter of : 

Written Statement submitted by 

the Ebspondents Nos. 1, 2 & 3. 

The humble respondents beg to submit the parawise-

written statement as follows 

That with regard to pam 4 .1, of the application 

the respondents beg to offer no comments. 

That with regai1 to the statement made In pam 

4.2, of the application the respondents beg to state that 

the applicant has been engaged as casual worker lnJjily, 1993 

i.e. 14.07.1993 to perform purely temporary nature of works. 

3 • 	That with regard to the statement made In pam 

4.3, of the application the respondents beg to state that 

the applicant was engaged as casual worker on daily wage 

basis from 14 .7.1993 and thereafter from time to time on 

availability of works and funds under the respondents. 



H 

4 • 	That with regard to the statement made In pam 

4.4, of the application the respondents beg to state that 

reiterate the statement made in pam 4 of this written 

statement. 

50 	 That with regaid to the statement made in pam 

4.59 of the application the respondents beg to state that 

the applicant mas engaged as daily ge casual worker from 

14 .7.1993 and thereafter from time to time for doIng purely 

temporary nature of works as per availability of works and 

funds under the respondent. Further In the light of the 

judgment of the Hon 'ble Central Administrative Tribunal, 

Gu,ahati Bench, Guwahati dated 12.8.2003 regardIng confermen 

of temporary status to the applicant. The case has been 

considered in terms of the Scheme for Grant of Temporary 

Status circulated vide D01'T 0.M. dated 10.9.1993, 12.4.2002 

and the advice given by the DOPT in this matter circulated 

by the headquarter office of Archaeological Survey of India, 

Janpa-th, New Delhi vide P. No. 33/12/96"AdlBn .11 dated 	in 

10.9.1998, the judgment.of the Hon'ble Supreme Court of 

India aMA dated 29.4.2002 In S.B. Appeal No. 3168 of 2002 

by the Union of India and others - Vrs Nohan Pal etc. 

Under thee Scheme the casual workers who 

we re in service on the date of commencement of the scheme 

and those mho have completed one year regular service i.e. 

206 or 240 days as the case may be on that date i.e. 

10.9.1993 should be granted temporary status. The scheme 

is not an on going one to be considered to all casual 

Cortd .......  
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casual workers as and when they complete one year of conti-

nuous service. In the said case the applicant has conpleted 

only 41 days of serv-te from 14.7.1993 to 10.9.1993, as such 
-- -- 	- 	 - -. 	 - - 

	 ---F - - 

her case for grant of temporary status could not be considered 

by the respondents. 

Copy of O.I. dated 10.9.1993 and O.M. dated 

- 

	

	-12.4 .2002 are annexed herewith and marked as 

Annexu re .L (series ). 

6 • 	That with regaid to the statement made in para 

4.6, of the application the respondents beg to state that 

the written statements on 0 .A • No. 32/2004 are being submitted 

to the Hon'ble CAT by the respondents. 

U 	
• 	That with regard to the statement. made In pam 

4.7, of the application the respondentS beg to state that 

the applicant was engaged as daily wage casual worker from 

14.7.1993 and thereafter from time to time for doing purely ,  

temporary nature of works subject to availability of works 

and-  funds under the respondent. The post of Library and 

- Insonat1on Assistant cones under direct recli2itment through 

open competition ,  is such the respondent has requisitioned 
- - 

to the Staff Selection Commission for sponsoring suitable 

candidate for the post In a000ldance with recitiitment norm-s 

of the post. 

8. 	That with regard to the statement made In pra 

4 .8, of the application the respondents beg to state that 

as per post based roster point the vacant post of Libra!y ,  and 
- 	 - - - -- 

4 

Contd........ I 
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and Information Assistant comes under reservation category 

) 
of Other Backward Class (O.B .C. ) as communicated by the 

I 
I  Hea 
... :.....-:... - 

quarter office of Archaeological Survey of India, Janpath-

I New Delhi vide letter No. P.10-15/96-'Adm. I dated 4th October, 

1996 (Annexure-II). The roster point was issued by the 

competent authority long back i.e. on 4h October, 1996 hence 

the allegation made by the applicant In this regard is totally 

false, baseless and far from the truth. 

Copy of letter dated 4.10.1996 is annexed 

- 	 herewith and marked as Armexure - II, 

The requirement for engagement of daily wage casual 

worker is subject to availability of works and funds. As 

there was no work to provide to the applicant as such her 
• 	

services was terminated. However incoiapliance with the interim 

- 	order of the Hon'b]..e CAT dated 19.2.2001 the applicantin Is 

still now engaged without any work. The applicant has comple-

ted only 41 days of service from 14.7.1993 to 10.90993 where 

as 206 days of service for conferment of tempoiry status were 

required. As such she is not eligible for grant of temporary 

status. 

The - re spondents beg to state that the casual workers 

are not entitled for leae. The applicant has completed only 

41 days of service from 14.7.1993 to 10.9.1993 and she has 

completed only 114 days of service in the calendar year1993. 

The number of days of service of the applicant has been 

calculated as :per  rule and actual days of presence of applicant. 

for3 0 0 0 0 . 
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That with regard to the statement made in pam 

4.99,  of the application the respondents beg to state that 

the vacant post of Libmry and Information Assistant comes 

under reservation of Other Backward Class (OBC ) as comnuni 

cated by the Headquarter Office of Archaeological Survey of 

India, Janpath, New Delhi vide letter No. P. 1 0-1596I Adnui.., 

dated 4th Octo., 1996 and the allegation made by the appli 

cant is totally false and baseless. 

That with regard to the statement made in pam 

4.109, of the application the respondents beg to state that 

as per roster position the post is reserved for OBO and the 

upper age is relax able upto 3 years as per rule. The age 

relaxation to casual workers are given for absorption in 

Group 'D' Post only (Annexure-IIL) 

Copy of Age Relaxation for Appointments is 

annexed herewith and marked as Annexure 1 11. 

11 • 	That with regard to the statement made In pam 

4.11, of the application the respondents beg to state that 

no representation for condonation of age limit of the 

applicant is received by the respondents. However as per;f 

rule the applicant is not entitled for anyondona.pf 
- 

age as she is daily wage worker and the post of Libmy / 

axw* and Inforeation Assistant comes under 

I 

Coritd...... 
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director recruitment by open competitiond the post is 

reserved for OBO oategol7 and upper age is relaxable as 

per rule. 

12. 	That with regard to the statement of the appli- 

cation the respondents beg to state that the applicant is 

not entitled to any relief urged for in the application and 

the case is liable to be dismissed. 

Verification ...........  

•1 
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V RI ' IC AT IC N 

i t  R.D. Singh, Siper1ntendlng Archaeologist, 

Archaeological Survey of India, Guahatj Circle, Ambari, 

Guwahati do hereby verify that the statements made in 

parngmpbe 	 of the written statement 

are tnie to my kiowledge, those made in paragraphs 

being matter of !eco!'ds an true to my information derived 

therefrom which I believe to be true it and those made in 

the rest are humble submissions before the Ron, 'ble Tribunal. 

I have not suppressed any material facts. 

And I signed this verification on this the 

th day of 	 , 2004 at Guwabati. 

epone. 

R. D. SThGV•g 
Superinjon 	Arcicocogt 

Archaeolo9jcoi Survoy of India 
Guwahati ClrcIo, Guttohff 

( 
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MiniStry of 
Peroflflel, Public Grievances and Pensions 

Deprtmeflt of PersOfln1 and Training 

No.40011/2f2002stt. ( C) 
Governmeflt of India 

- -. 

New Delhi, dated the 12 April, 2002 
- 

t 	d 
Subject:- Casual LabourerS (Grant ofTemP0ra StauS an 

RguiariSati0fl) Scheme of Govt. of india, 
1993 

Clarification. 

The undersigned Is directed to say that thei (--asual Labourers 
(Grant of Temporary Status & Regularlsatlon) Schenle of Govt. of india, 
1993 formulated In pursuance of the CAT, Principal Bench, Judgeme

1 t 

dated 16 th  April, 1990 in the case of RajKamal & Others 
VS Union of India 

/ and circulated vide this Depameflt'5 OM 
No.5l016I2190E5tt. (C) dazed 

io September, 1993, inter alla, stipulate th 	
vo conditions for e following  

grant of temporary status to the persons recruited on daily wage basis in 

he Central Government Qfflces 

[ 	

(i) Temporary status would be confeCrd on all casual labourers who 

/ 	

are In employment on the date of issue of OM; and 

ndered a continuOUS solCe of at least one yea 
(ii) should have re 	

r, 

which means that they must have been engaged for a period of at 

? / 	

least 240 days(206 days In the case of offices bserVirig 
5 days 

/
eek). 

I 	
The various Benches of the CAT, ncLudiflg 

2. 	

High .CoUS, while 

decdin the cases of casual labourers have ignored the first cofldIUOfl 
stipulated above and have been taking viewS that the scheme Is an 
ongoing affair. In the meantlm the Supreme Cou in Its judgement 

of punjab State 
dated 11-3-2002 in the case 	

Eiectrict 

Wazir singh(JT 	
o seed "since the circular issued by 

t appe ant board stil oniS namely that the concerned 
daily wage worker hoid not only put in500 workiflg days In seiCe up to 
the cut off date but should be actually in seiCe on the date of 

issU3iCe of 

the circular, the second condition regarding contilluance In seiice cannot 
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OF 2002 - 
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r ui;on of India and Anr. 
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(Ari 	in 	out ol 	SLP CiV) 
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U GcVC rnOI (Admtn . 
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.. 
Sad3naflad3ul 	h3Sk 	Ois., otC. Otc. 

Ct 

'Wtth 	
' 
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CF 2002 
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(AriSi0 out ol 5LF(CiVI 	
Nos. 

970/2001) 

eo": 	'rtc'l 
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je gnoced as done by the High 
COU 	

copY of the 
jdgemt as 

3ppeared tn Jgeme 
	TOdaY' enct0 

The CoU cases in the maet may accordtY be defefld 

	the 

tines of the .priCP laid down b the SuPre 
	

COU in 
its udgemt 

dated 1132002 indiCt in para 2 
abOV 

4. 	

The above udgernent of the Supreme cou:may also be 

Qught to 

the notlC of the Governmt Coun5 
	defefld 	

the cases of the 
caSU 

labourers .  

(plathbba Mohan) 
DIICCtOf 

To 

	and 

U 
Min \ Stn f0 	me 	

o the GOVt. 
of India and ttached 

SubQrdte fflces as per the stand 
	tist. 
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ArCic010C 	
3UrV 	

o 1 ia 

janpath 
 

-I- 
'o 3.9 

DatC (l 

Tmp0 	
Sta 	

to 1)ai yag ors  

o 	

- 

S b - 

sir, 

It 	

kifldi bo ruca110J that a numb( of 

worKerS bad 	
gr3r 	Tetnioi:nLY 

0° 	fl 
19939 jO a000 

rdancC jth the 
DO & 	

' I CaSU 	
lab0 	rs 	

C) I ' 

rar 
statuS and RegUl 

1sati0 	
SCh' Of 

Govt. O 	
I) 

a15 pOS5 	
that a nub0r 

of caS 	
for tjrant Of LC 

rar' 	
a 	

offi 	
The 1jOpT in 

	

have beefl c ir 1at 	
vide 	

Np.52016/2/90 

iO.3.199 and this 

DCptt bay0 95qt' alsO 

1Od a 

numb of Inst Cti° 	
the subjeC 	

The grant of 

statUS jn 
the 5urV 	

has ) 	
iI coflSItt° 	

jth 

OP & Trg. in 	
with a 	

pr00t 

	by 0 

of the cx. c3sUa1 
1aboUt 	

bcfO 	the Chatr' 

	

j1Ofl 
LoL chedU 	

C5t5 & 
scheduled TribeS, IcW PC1b 

advicO giVC' 
b DOP & Trg- n the COSC is 

I. Thu SchO° for grant of temPot 
	

stat' 

toDcnch 

coU3l cmpi°'J°3 	
£ortUit0 in 

pUJS03 	
of 

	

j uJgC1 	
dat1 lC. 2 . 90 of thu CAT Pr.. 

0 pü 

	

n tb' c350 
of Sh)-- itaj Ko'fl 1. 	

Lh) 

	

of 10cJia & others. 	
ih 	chU 

fo: rO

0110 
t)UpoL;iry statUS j 
	

t-' 	f f 	
'P 

cable jn respeCt 	
thoS- 	

I)1'' 

ifl sCLtiCC on the dat 
'of the 

n0tifiC°' ol 

scheme 	

hd 	nr0d onu 
,c3T of 

	

7409 	or 7Qb_d75 
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NooF1O-15/96-Acbii.I 
GOvernment of India 

Archaeological Survey of India 

Janpath, New Delhi.110 011 

Dated 

T. 

r 
The Supo rintending Archaeologist, 
Archaeological Survey of India 
Guwahati Circle, 
Guwahati. 

S 	 37 Recruitment 
nthepa 

a 0 0 0 0 0 & 0 0 0 

I an to refer to your letter NoG1/3/Adm./9 683 1  
23 8 0996 on the subject cited a'3YV rd10 state 

the v 	ipost of Library & InformationAsSiSta1t 

your offli, for which roster position is detailed 
h [Ow, may be filled in through Staff Selection Qomnision 
a:t?r obtaining the No Objection Certificto : from 
Darent of Personnel & Training, Central (Surplus 
Staff) Cell, New Delhi as per rules. Z 

I Nnber of vac anc ie 	cy Poster positiofl 

One. 	 . OBC 

The porticulars i.e. Name,date of Birth, 
q: ilifictions and date of appointment etc • of the 
. ly rciuitted candidate may be forwarded to the 

fl :.octore.te for detonnille the seniority in the grade 

Yours faithfully, 

( SATYA PAL ) 
ijirector(Admin1strat0fl) 
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çateory of, Persons to 	Catcgorics of Posts to 

whom Age ConceSsion 	which the Age con- 	Extent of Age 

	

is admissible 	 cession is admissible 	COnCeSSIOnS 

(I) 	 (2) 	 (3) 

(xii) Casual 	labourers 	for For Group D' posts only. 	Period spent as casual 

absorption 	in 	regular 	
labourer. Broken period 

	

estahli.chtocnt in Group 'D'. 	
of service rendered as it 

casual labourer may also 
be taken into account for 
the purpose of age 
relaxation tot 
appointment in regular 
cstablsliniCnt 
IlcO one stretch of ,  such 
serviCe is tot more ttan 
six months. 

45 years (50 years for 
SC/ST). * 

(iv) Blind, 	deaf-mute 	and Fir Groups 'Cl and 'D' posts 'ten years (15 years or 
orttiopaeslicitltY handicapped filled through Employment SC/ST) 
perSonS. 	 -Exchange.. 

(xv) 

(svi) Territorial Army Personnel, For posts filled otherviSe than Entire period of embodied 
who have served on the through IJPSC on the basis of service (including 'brokcr 
l)crt1nett staff of a ChthpctitiVc tess, i.e., for periods) in the Territot wI 

Territorial Army Unit or posts 	filled 	through Army plus three years.- 

have been embodied for Employment Exchange. 
service under TA - Rule 33 
for It coi ti IOIOUS PC nod of 
not tess tharl six months. 
Widows, divorced woOlen Group C' and Group IT Up to the are of 35 years 

I 	ss'o men 	judicially posts filled th rough the Sca ('t (up to 40 years for 

separated 	loon 	tttcir Selection CoiunliSSIOfl and members of SCs/Sis). 
husbands, and who are not Employment Exchange. 
re-married. 
Staff car drivers having not For Group 'C' posts tilled Up to 35 years. * 
less than 3 years' continu- through 	Staff 	Selection 

otis regular service. 	ConmtiSSiOt 	[for 	Clerks 
Grade Open Competitive 
Examination]. 

	

(xir) Meritorious spospersOnS. 	All GroOps of Civil posts. 	UP to 5 years (10 years 
for SC/S'I' candidacs). 

() Pcrsot'ne rctrenchcd from for Groups 'C' and '' pOs. Period 	of ' service 

the Chu(Jta Ilydel Project 	
rendered in the Project 

Authorit in J3hutan. 	
(Concession available for 
tO ),ears from 7-Il 

Reqtt i res rev is ion co tscquc nt to the increasing of the age-lit nit by iwo years for rcricral 
 

categoly. 
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IN 	EAL ADMINISTRATIVE ThffiAL 

GUWAHATI BENCH ::: GUWAHATI 

2 
.\.. 	(s 	. 

• \ 

In the matter of: 

Written Statement submitted by 

the respondentJ 0  

The humble respondent No.4 beg to submit the parawise written statement as 

foi1ovs 

I. 	That with regard to paras 1,2,3,4,4.1,4.2,4.3,4.4,4.5 and 4.6 of the 

application the respondents beg to offer no comments. 

That with regard to the statement made in para 4,7, of the application, the 

respcndents beg to state that the fact is correct that Staff Selection Commission had 

advertised in the Employment News dated 3-9th January,2004 for the post of Library and 

Infor nation Assistant along with other 9 category of posts. 

That with regard to the statement made in para 4.8, of the application the 

respndents beg to state that the fact is correct that in the advertisement dated 3-9th 

January,2004, the post of Library and Information Assistant has been shown as OBC 

post. The post has been shown as OBC as per the requisition. of the department concerned 

i.e. Archaeological Survey of India, Guwahati. The roster of the post are maintained by 

the cepartment. The Commission advertise and recruits candidates as per the requisition 

of th Indenting department. Catebry of post, age, educational qualifications, experience 

9 	 etc. are as per recruitment rules of the indenting department. 

.2/- 

O.A.NO.720F2004 

Smt, P.M.Hazarika 

-Vs- 

Union ofIndia & Ors. 
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That with regard to the statement made in para 4.9 of the application, the 

respondent beg to state that the advertisement for the post of Library and Information 

Assistant for Archaeological Survey of hdia, Guwahati has been published in the 

Employment News, dated 3_9th  January,2004 as per the requisition submitted by the 

indenti'ig department vide their letter no. 1/1-L.&LA.12003-1.460 dated 20.08.2003. The 

subjed, post was not advertised by the Commission earlier. 

That with regard to the statement made in para 4.10 of the application, the 

respondents beg to state that since the applicant belongs to SC category cannot be 

considered for selection against a post reserved for OBC category. Sot the question of age 

relaxation to the applicant does not arise. 

That with regard to the statement made in para 4.11 of the application, the 

respoidents beg. to state that it is not correct that the application of the applicant was 

rejected, on the ground of exceeding the age limit. The application of the applicant was 

not considered since the applicant belongs to SC category and the post is reserved for 

OBC category. 

That with regard to the statement made in para 4.12 of the application the 

respondents beg to state that as at para 4.11, the application of the applicant was not 

rejectd on the ground of exceeding the age limit, but, the application was not considered 

as th9i applicant belongs to SC category and not OBC. 

That with regard to paras 4.13, 5.1, 5.2, 5.3, 5.4, 5.5, 5.6, 5,7, 6,7, 8, 8.1, 

8.2,8J3,8.4,8.5 & 9 of the application, the respondents beg to offer no comments. 

That with regard to the statement made in para 9.1 of the application, the 

respondent beg to state that as in paras 4.11 and 4.12, the post of Library &. Information 

Assitant advertised in the Employment News dated 3_9th  January,2004 is reserved for 

OBC-1 and the applicant belongs to SC category, hence the application of the applicant was 

not consi 

.31- 



VERIFICATION 

I, NJ.Laskar, Regional Director(NER), Office of the Staff. Selection 

Commission, Guwahati do hereby verify that the statements are true to my knowledge, 

those i$ade in paragraphs 

being matter of records are true to my information derived therefrom which I believe to 

be true and those made in the rest are humble submissions before the Hon' ble Tribunal. I 

have not suppressed any material facts. 

And I sign this verification on this 	day of August,2004,Guwahati. 

Depnent. 



LT-,r,~ IN THE C ADMrMSTRA1VE TRiBUNAL 
GUWAHATI BENCH: GUWAHATI 

In the matter of 

O.A,No. 72 of 2004 

Smt. Padinaranj Mudai Hazanka. 

-vs.- 

The Union of India & Others. 

-AND- 

In the matter of: 

Rejoinder submitted by the petitioner 

against the written stateme;nt submitted 

by the respondents. 

The applicant abovernentioned most humbly and respectfully begs to state as 
under 

1. That with regard to the statements made in paragraph 3,5, and 7, it is stated that 

the applicant was continuously working in the respondents department without 
any break in service since 14.7.1993, the nature of work entrusted to the applicant 

is perennial in nature, the contention raised by the respondents in paragraph 

5(five) are contraty to the decision rendered by this Hon'ble IribunaJ1 in O.A.No 

245/02, hence respondents are barred by law of estoppel. once a matter settled by 
a competent court f law the same cannot be reopened by the respondents at their 

whims. The applicant further reiterates her statement made in paragraph 4.7. 

2 That with regard to the statements made in paragraph 8,9,10,11 and 12 of the 

written statement the applicant denied the correctness of the same and so far 

contention raised by the respondents in Pragraph 8 of the written statements it 
appears that the H.QOffice way back on 4.9.1996 inform that the post of Library 

and Information assistant fall in the roster position in the category of O.B.C. In 

this connection it may be stated that the roster policy of Govt. of India in the 
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mcanwhile changed radically following O.M No. 360 12/2/96-EsIt(R.cs), dated 

2.7.1997 and it has been stated that the existing 200 point, 40 point and 120 point 

vacancy based rosters has been replaced by post based roster and similarly it is 

directed to the local authorities, may prepare rosters to replace 100 points rosters 

in respect of local recruitment to group "C" and "U" post on the basis of the same 

principles and for a direct recruitment post on all India basis by open competition, 

a model roster has been prepared as well as model roster for cadre strength upto 

13 post has been prepared by replacing the old one, therefore it appears that the 

post shown as O.B.0 way back in 1996 may not fail in the categoty of O.B.0 in 

the year 2004 due to change in roster policy of the Govt. of India. Moreover, it 

appears that the post of Librarian and Information assistant is being centrally 

maintained in the Head Quarter office, therefore the respondents are liable to 

furnish total cadre strength in the cadre of Library and Information assistant and 

also liable to inform the IIon'ble Court whether it is maintained centrally or not if 

the post is maintained centrally the present post of Library and Information 

Assistant may not fall in the category of O.B.C. Therefore Hon'ble Court direct 

the respondents to furnish the details of the staff strength in the cadre of Library 

and Information Assistant and also to furnish whether the Assistant post of 

Library and Information Assistant fall within the category of O.B.0 in view of the 

revision of the roter policy. So far relaxation of age is concern, the issue is 

already settled by the Hoifble Supreme Court. 

That the applicant denies the conectness of the aforesaid paragraphs and 

reiterates the statements made in the Original application. 

A Copy of the O.M dated 2.7.1997 and a model roster,  for direct 

recruitment are enclosed as Annexure-A (series). 

In the facts and circumstances stated above the application is deserves to be 

allowed with cost. 
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uai$thI 

1 Smti Padmarani Mudai Hazarika, Wife of Sri Ballav Hazaiika of 

Chandmaii Colony, Nizarapar, Guwahati-3, District Kamrup, Assarn, do hereby 

verify that the statements made in Paragraph 1 and 2 arc true to my knowledge 

and I have not suppressed any material fact. 

And I sign this verification on this the 4th day of November 2004 

r-L 
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rCONCESSIONS IN APPOINTMENTS' 
•.-1 	 •. 	

•' 	
--i 

CRM?TER 26 

'POST-BASED ROSTERS INSTEAD OF 
VACANC'Y.BASED ROSTERS 

:Gi., Dept. olPer. & Trg., O.M. No. 36012/2/96-EStt. Res.), 

, 	dated the 2nd July, J 997• 

• The undersigned is directed to say that under the exisiing instruTiOiis, 
in 	to implement the Gm'- vacancy-based rosters have been prescribed 	ordet 

jobs for the Scheduled Castes, the ernment's policy relating to reservation of 
Tribes and the Other Backward Classes. The application of reser- 

t- 
r Scheduled the basis of these rosters was called into question before Courts. The vation on 

ContilutlOn 	encr' oi. ih. SLprerne Co 	t 	cia 	ase of R. K Sahnarital' 
Miniszy of Railways has held that 

State of PuzJab s well as J.0 tvftd!icks v. 
for the baLkv.ard classes SCJSTJOBC liould appiy to the reser'aflor ofb5 

and not to %aflUL5 1 he Court ; 	ncr held ti.it Ui 	%4Lanc% -based 
posts rosters can operate only till sjcb tiue as the representitiOii of persons 

in 	cadre reaches the prescribed 
belonging to The reserved categories, 	a 

reservation. Thereifter. the rosters cannot operate and percentages of 
vacancies released by retrenicut, 'rusiglmtiOn, promotion, etc., of the persons 

are to be filled by 

: 

belonging to the general and the reserved catcgorieS 
of persons from the respective category so that the prescribed 

appoininlent 
percentage of reservation is maintained. 

2. The Court also held that persons belonging to the reserved categories, 
r who are appointed on the basis of merit - and not on account of reserva- 

tion— are not to be counted towards the quota meant for reservation 
1 3With a view to bringing the polic) of reseration in line with the law 

decided that the existing. laid down by the Supreme Cout 	it has been 
120.point vacancy-based rosters shall be replaced by 

- 

200-point, 40-point and d  post-based rosters. All MinistriesfPePatlmefltS and concerne 	authorities are 
requested to prepart.. the respective rosters basect on the prmcpies elaborated 
in the Explanatory Notes given n AnneXUTe4 to tflis CM and illustrated inthe 
Model'Roster$ annexed to tins OM as knnL'(ureS-lL, III and 1V.Similarly. tne 
concerned authorities may preparC rosters to replace the existing 100-point 

of local recruitment to Groups 'C'& V. posts on the basis rosters in respect 
of the same principles. 

4. The principles for preparitig 	the rosters elaborated upon in the 
Eglanatory Notes are briefly recap ttulated below— 	- 
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(a) Since 	not apply in promotions, there .. 	.7:Al1Mthistries/Departnients are requested toinitiate immediate action 

	

! Fl T I 	 - 	 J 	 .1 - 	rutmeit 	for pmmotions, 	 to prepare rosters and operate them according to these guideliies . 	ti 

.- 
(b) Thenumbeofp 	in the roster shall be equal to the nmber, of 	? 4 hej othéonhe tibjefaie deCned to ha' be;tkme; 

	

I 	 • 	 . .. 	- : 	e. In case there s an" 	' 	. 	 .' 
.,. 	cadre streijih mfutwe 	

z Jt Incrce Oruue in the . 	to the extent herein. 

: : 	
osters shallbe expanded/contracted 3 	91Thse 	shah 	 ' ir;ssi& iiowevgr, 

5j 	 (c) Cadre forthe 	trltT 	- -. 	 chere selections ha e already bLen finahzed they need not be disturbed and 

	

.4 	 shall corise'numJ 	
roster, shall mean a particujar grade and '4 	'the neessary adjusnents in such cases "lay be made in ftiture In other 

	

3-1 	 of tCrwtment in terms o 	
to befilled by a parbcuar mode - 	cases, recruitment may be witLheld tU the rev2sed rosters are brought into op- 

	

• 	 . 	. in a cadref,s2Oj P1 	 • 	
andcmitment 

.'LC$ • 	 a ratio Of 5050 f di 	 • 	
p sen e 	 . 	, 	. . 

t 

sters 

	

- 	

2!cI: 	
LkNEXiTRE:l i

-p.  , : 

dayn thelmesofthe respective mode! roste3s, 	 .- 	
0 M' No 3601 2/Z'96 E.LI (Res ) dakd 27-1997 

	

-'! J 	
('0 Sincereservauondoes 	

EXPLANkTORY NOTES - 	 - 

the osir 	
method, such posts shall be exc'uded wiule preparing 	 Prncipk for making and operating post-based restcrs 

	

'I 	 ' (e) i 	
I As hithuto these tosicis are only an aid to detc.rir ie thi ent.lkmnt 

	

of up to 13 posts the method prescribed for prepa 	 of different categories ith iegard to the q.iota resertcd for it m 	arc. 
ton Of tOSters does not prinIt resct -vation to be made fér allthe 	io* to determine seniority. 

categories In uch cases the administrative -*t r - 
tne/Departments may consider grouping of posts in different d 	

2. The model rosters have been drawn up keeptng rn mind two fiinda- 

res as prescribed in this Department's 0 M No 421/49-NGS 	
menti principles - the reseration for the entitled categories is to be kept 

	

•dated 28-ll952 and subsequent ordersrëproduceJ atPages70 	
wjjij the prescribed percentage oi reservation and the total reservation 

74 of the Brochure on Reseratton for Scheduled Castes & Sebed- 	should in no case exceed 0% of die cadre 
uled n 	( nghsh Edition) and prepare complofl rosre's for such 	 3 There should be separate rosters for direct r uuitme'it and for promo- 

	

event it is not possible to resort to such 	 - enclOsed rosters 	pendies1 tc, 	ejj 	& 	
clans where reser ation ut promotion applies - 

Strength tip to 13 poSts may be followed. The principles of 	p 	 4 The number of points in each roster shail be equal to the numbèrTf - 
th rnsr 	eexplainedrntheanatory 	

g 	posts in a cadre 	 • 
5 While cadre is generally to be construed as the munber of posts in a 

	

S. At the stageof initialoperanon of a ros.it.wi1Ibecesazj.•1 
	

particular - grade,' for the purpose of preparation of roster, it shall.cosupise adn 

lie 	
g appoIntments in the roster This will also help in idennf'zng - 	posts required to be filled by a particular mode of recruitment in terms of the 

cessesIioz1agcs, if any in the respective catcgoriesm the cadre. This 	
aPPlicable Recnntment Rules To illustrate, in a cadre comprising 200 posts, 

Y 	one starting from the earliest appointment andtiakjñg 	 - 	where the Recruitment Rules prescribe a ratio of 50:50 for direct recruitment 

- 	—utthzed b ,SC'ST/0BCICen." as the case'mayb agamsPeac 	
and promotions, the roster for direct recruitment shall have 100-points and 

model rust The 	 pddi 	
that for promotion shall have 100-points - thus making a total of 200. 

Whjit 	Ill 	longing to scsisrs/' 	wii 	
ts 	omtments of candidates be- 	 6 As indicated in the model roster the method for making a roster is to 

	

lion) are not to be countej towards reserv e on merit (and not due to resena- 	- 	multiply each post by the prescribed percentages of resen anon for the differ- 

concerned In other iojds the ar 't 	
is 	 reser ed categories The point at v. hth the multiple for a community nb- 

pointments. 	
-. 	y 	a - - treatu as General categoiy ap- 	 tains a complete number or overslps the number is to be reserved for that 

- 	 .- -. 	 - 	community - while taking care to evenly space. out the different reserved 

6 Excess if any, would be 	 categoneS Thus, at point No 15, in the roster at Anneure-ll, both OBC and 
- 	existing appointrnent. would not 	

OU&u suture appointments and the 	Z 	SC get entitled. However, since canter reserved point has gone to OBC, point 
1 	 No. I5hasbeenreservedforSCafldP0ifltNo. l6forOBC. 	 - 
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7. Since reservation does not apply to transfer/transfer on deputation, 
where rujes prescribe a percentage of posts to be filled by this method, th e  
corresponding proportion of posts should be excluded while drawing up the 
rosters 	' 

,.8. It would be noted that at the edoftheroser "squeezing" has been 
done for the reserved categories to reach the number of posts to be reserved 
for them without violating the 50% limit laid down by the Courts. While 
drawing up rosters, the cadre controlling authorities should similarly 
"squeeze" the last points of the roster. Such squeezing may not, however, be 
done where it would violate the rule of 50%. 

Whenever there is any increase or decrease in the cadre strength, the 
roster shall be correspondingly expanded or contracted. The same will also 
apply whenever there is a change in Recruitment Rules which affects the pro-
portion ofposts to be filled by a particular mode of recruitment. 

The roster is to be operated on the principle of rep iacement and not 
as a "running account" as hitherto. In other words, the points at which reser 
vation for different categories applies are fixed as per the roster and vacancies 
caused by retirement, etc., of persons occupying those points shall be filled by 
appointment of persons of the respective categories. 

ii. While operating the roster, persons belonging to communities for 
whom reservation has been made, but who were appointed on merit and not 
owing to reservation, should not be shown against reserved point3 They will 
occupy the ullfcserved points. 

12. In the case of small cadres (up to 13 posts), all th posts shall be ear-
marked on the same pattern as in the model post-based rosters. Initial recruit-
ment against these posts shall be by the category for which the post is 
eannarkeci. Replacement of incumbents of posts shall be by rotation as shown 
horizontally against the cadre strength as applicable. While operating the 
relevant roster, care will have to be taken to ensure that on no occasion the 
percentage of reserved category candidates exceed 50% If such a Situation 
occurs at any time, the relevant reserved point occumng as a result of rotation 
wilibeskipped. 

 
- - 	

- - - 	 - 	

3 	- - • 	- Init1alOpei&tfon , 	---'., 	—r'•.... 	 - 	- 
I. At the point of iiiitial operation of the rnster, it will be neccssaiy to determine the actual  represer,atjoi, of the incumbents belonging to different categories in a cadre its-a-vis the points earmarked for each categoiy viz., SC/ST/OSc and General in the rostet This may be done by plotting 

the appointments made against each point of roster starting with the earliest 
appointee. Thus, if the earlier appointee in the cadre happens to be a candi-
date belonging to the Scheduled Castes, against point No. I of the roster, the 
remark "utilized by SC" shall be cute=& If the next appointee is a General 
category candidate the remark "utilized by General categoiy" shall be made 
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against point No. 2: and so on and so forth till all appointments are adjusted in 
the respective rosters. In making these adjustments, SC/ST/OBC candidates 
on merit, in direct recruitment, shall be treated as General category candi-
dates. 

Alter completing the adjustments as indicated above, a tally should be 
made to determine the acpl percentages of representation of appointees 
belonging to the different categories in the cadre. If there is an excess repre-
sentation of any of the reserved categories, or if the total representation of the 
reserved categories exceeds 50 0,"'), it shall be adjusted in the future recruitment. 
Vacancies arising from retirement, etc., of candidates belonging to such 
categories shall be filled by appointment of candidates belonging to the 
categories to which the relevant roster points, against which the excesses 
occur, belong. 

Since recruitment is generally vacancy-based, it may happen that the 
actual number of pronlotees and direct recruits in the cad±e-does not corre-
spond to the number of.posts earmarked in the respective reservation roster. 
For the purpose of calculations of representatton of reserved category in a 
cadre, total of proniotees and direct recruits may be take:i. Rectification of 
the representation as per prescribed percentage by the prescnbcd mode 
of recruitment at the earliest possible should however be the goal. 

I . 

4.  



285 POST-BASED ROSTERS' 

Se- 

,.-;. 

of .. 
P 

NO..CSST 

Sharc of entitlement ..' 

OBC 
,-, 	,-., 	,-., 

' 	. 
15% 	7.5!4 	27% 

Category 
for which'. 

should be 
' 

re' 

[TT 
Si,. 
No. 
.of 

° 

Share of entitlement 
-v-- 	- 	. 

ST 	OBC 
,-. 	 ,-. 	

, 
'' 	 " 	' 	' 15% 	"7.5% 	r27% 

Category 
for which. 

should be 
car- 

recI' 

45. 6.75 '3.37 '112.15 OBC-12 76. 11.40 5.7 	- 20.52' UR 	' 

46. 6.90 3.45 112.42 IUR 77. 11.55 5.775 20.79' UR , 

, 47 7.05 3.525 12.69 SC-7 . 78. 11.70 585 21.0(1 OBC-21' 
48. 7.20 3.6 12.96 1UR 	. 79. 11.85 5.925 21.33 UR 
49. 7.35 - 3.67$ 13.23 IOBC-13 80. 12.00 '6 21.6 ST-6 
50. 7.50 3.75 13.5 UR 	, 81. 12.15 6075 21.S7 SC-12 
51. 7.65 3.825 1337 IUR .  82. 12.30 16-15 22.14 10Bc22 
52. 7.80 3.9 114,04 OBC14 S 3. 12.45 6.225 22.41 IUR - 
53. 7.95 3.975 14,.1 UR s.. 12.60 6.3 22.68 'UR 
54. 8.10 4.05 14.58 SC-8 85. 12.75 6,375 22.95 JUR 
55. 8.25 4.12 14.85 ST-4 I 	i. 12.90 6.45 23.22 108C-23 
56. 8.40 4.2 15.12 OBC.15 87. 13.05 16. 525  23.49 1 SC.13 
57. 8.55 4.275 15.39 LUR 58. 13.20 16,6 23.76 UR 
58. 8.70 4.35 15.66 JUR S. 13.35 16.675 24.03 QBC-24 
59. 8.85 4.425 15.93 1UR 90. 13.50 t 6 . 75  124 .3 yR 
60. 9.00 4.5 161 	1013C-16 '.91.113.65 6.825 24.57 UR' 
61. 9.15 	'4575 16.47 ,92.!13.S0 16.9 , 24.84 1UR 
62, 930 4.65 16.74 1 JR 93. 13,95 1 6.975 25.11 OBC-25 
63. 9.45 	14.725 17.01 OBC-17 94. 14.10 J7.05 25.38 1 SC-14 
64. 9.60 , 4.8 	-. 17.28 UR . ' 95. 14.25 7.125 25.65 
65. 9.75,, 4.875 '-  1440 7.2 25.92 

J*ST-7 
UR - 

66. 9.90 4.95 17.82 UR -  14.55 7.275 26.19 OBC-26 
67.' 10.05 5.025 18.09. OBC-18 

 7 14.70 - 7,35 . 26.46 UR 
68. 10.20 5.1 18.36 SC-10 

9 14.85 7.425 26.73 SC-15 
69. 10.35 5.175 18.63 ST-5 
70. 10.50 5.25 18.9 UR , 

100. 15.00 7.5 27 OBC-27 

71. 10.65 5.325 19.17 OBC-19 10!. 15.15 7.575 27.27 UR 

54 1944 jj 102. 15.30' 7.65 27.54 jUR - 

73. 10.95 5.475 19.71 	1 1JR 103. 15.45 7.725 27.31 IUR 
74. 11.10 5.55 19.98 iO'i. 15.60 7.80 28.OS 28.35 iOBC-28 

75.111.25 5.625 20.25 
ISC-11 
OBC-20 105. 15.75 17.875  UR 

1' 

t 
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J. 	 .'. 	' 	:ANNExuRE-iz  

DIRECTRECRUITMENT 

: Objective :- Representation of each of the reserved category ihotild at 
no point of time exceed the reservation p'èribed for it. 

Li •4L 	 ; 

MODEL ROSTER 'OF R SERVAIO 	WITH'REFERENCETO 
" FOR DIRECT RECRUITMENT ON ALL INDIA ,POSTS 

• '-'BASIS BYOPENCOMPETITION 
- 	.?r:•,•_,.'  

t i'Share of cnthIenn t Category' '. -Shafe 	entitlement Category' 
for which 'SL' for which 

'i 
ot 

Sc 	ST 	OBC Sc ° 
• , p @ 

15% 
@ 

7.5% 27% 
. 'Pt 15% 	7.5% 	27% fWarked marked 

ijo.is 1UR 10.075 0.27 23. 3.45 1.725 6.21 OBC-6 

2.10.30, 0.15 0.54 24. 3.60 1.3 6.48 IJR 

3.10.45 t0.225 0.81 1UR 25. 3.75 1.875 6.75 UR 

03 1.08 aBC-I 26. 3.90 1.95 7.02'-OBC-7 

S. 0.75 1 0.375 1.35 UR 27. 4.05 2.025, 7.29 SC-4 

6. 0.90 0.45 1.62 
11-89 

UR 28. 4.20 2.1 7.56 ST-2 

7. 1.05 0.525 !sc-t , 	29. 4,35 2.175 7.83 UR 

. 1.2 10,6 2.16 1013C-2 30. 4.50 2.25 8.1 013C-8 

'9. 1.35 0.675 i 2.43 UIt 31.' 4.65' 2.325 8.37 UR 

10. 1.5 .  10.75 2.7 tUR 32. 4.80 2.4 8.64 UR 

11. 1.65 0.825 2.97 UR 33. 4.95 2.475 8.91 UR 

12. 1.8. 0.9 3.24 OBC-3 ' 	34. 5.10 2.55 9.18 6BC-9 

.13. 1.95 0.975 3.51 UR 35: 	5.25 2.625 9.55 SC-5 

• 	14. 2.1 1.05 3.78 ST-I 
... 

 5.40 2.7 9.72 UR 

15. 2.25 1.125 4.05 	'SC-2  5.55 2.775 9.99 UR 

16, 2.40 1.2 432 OBc4  5.70 2.85 10.26 013C-10 

17. 2.55 1.275. 4.59 UR 39 5.85. 2.925 10.53 UR 

iS. 2.70 135 4.86 UR 40. 6.00 3 10.8 ST.3 

19. 2.85 1.425 5.13 OBC5 - 	41. 6:15' 3.075' 11.07 SC-6 

20. 3.00 1.5 5.4 SC-3 42. 6.30 3.15 11.34 OBC-11 

21. 3.15 1.575 5.67 UR 43. 6.45 3.225 11.61 UR 

22. 330 1.65 594 UR 44.16 . 60 3.3 	1 11,88 JUR 

••1 

I 

cJ ._ 

I,. 
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' jj 	oientidenn1 category ..1.. 
S1. 

Share of entitlemeiit Category 
for 	iich 

IL SI. for which 
No.  

'r 
STL 

Post  14 	7% 27% 1ud 

106. 15.90 7.95 	128.62 UK ' 136. 20.40 10.20 36.72 IST-10 

107. 16.05 8.025 28.89 SC-16 137. 20.55 10275 36.99 UR 

.108. 16.2. 	8.10 29.43 ST-8 138. 20.70 10.35 37.26 OBC-37 

109. 16.35 8.175 29.43 OBC-29 139. 20.85 10.425 37.53 UK 

110. 16.50 8.25 29.70 UK 140. 21. 	' 1050 37.80 SC-21 

111. 16.65 	8.325 29.97 UK 141.21.15 10.575 38.07 OBC-38 

112. 16.80 8.40 30.24 OBC-30 142. 21.30 10.65 38.34 UK 

113. 16.95 8.475 30.51 UK 143. 21.45 10.725 38.61 UK 

114. 17.10 	8.55 30.78 SC-17 144. 21.60 10.80 38.88 UK 

115. 17.25 8.625 31.05 OBC-31  21.75 10.875 39.35 OBC-39 

ll. 17.40 8.70 31.32 UK  21.90 10.95 39.42 UK 

117. 17.55 	8.775 31.59 UR  22.05 1t025 39.69 SC-22 

118, 17.70 	8.85 31.86 UR 148. 22.0 11.10 
11.175 

39.96 
40.23.IOBC40 

ST-I1 

119. 17.85 8.925 32.13 OBC-32 149. 22.35 

120. 18 	9 32.40 ST-9 150. 22.50 11.25 140-50 

121. 18.15 	9.075 32.67 SC-18 151. 22.65 11.325 40.77 
41.04 

1UR 
OBC-41 

122. 18.30 9.15 32.94 UR 152. 22.80 11.40 

123. 18.45 9.225 33.21 OBC-33 153. 22.95 11.475 41.31. UK 

124. 18.60 9.30 33.48 lilt 	- 154. 23.10 11.55 41.58 SC-23 

125. 18.75 9.375 33.75 UK " 155. 23.25 U.625 41.85 UR. 

126. 18.90 9.45 34.02 OB34 156. 40: 11:70 42.12 OBC-42 

127.19.05 9.525 34.29 SC-19 157. 23.55 1i.77.5 42.39 UR 

128. 19.20 9.60 34.56 UR 4  158. 23.7) 11.85 42.66 UK 

129. 19.35 9.675 34.83 UK 159. 23.85 11.925 42.93 UK 

130. 19.50 9.75 35.10 OBC-35 160.24 12 43.20 ST-12 

131. 19.65 9.825 35.37 UR 161. 24.15 12.075 43.47 OBC-43 

132. 19.80 9.90 35.64 UK 162. 24.30 12.15 43.74 SC-24 

133. 19.95 9.975 35.91 UK 	. 163. 24.45 12.225 44.01 OBC-44 

134. 20.10 	10.05 36.18 OBC-36 164. 24.60 12.30 44.28 UK 

135. 20.25 10.125 36.45 SC-20 _165. 24.75 12.375 44.55 UR 

fo 	
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- 
SI. 

Share of entitlement Category T 
for which SI. 

Share of entitlement Category 
for which 

SC 
•. 

ST 
•, 

OBC ST OBC 
of 

15% 7.5%, 27% 
Post 4 £ marked 

166. 24.90 12.45 - 44.82 UR 184. 27.60 13.80 	49.68 UK 

167. 25.05 32.525 45.09 OBC-45 185. 27.75 13.875 49.95 UK 

168. 25.20 12.60 45.36 SC-25 186. 27.90 '.3.95 	50.22 OBC-50 

169. 25.35 12.675 45.63 liP. 187. 28.05 14.025 50.49 SC-28 

170. 25.50 12.75 45.90 UK 188. 28.20 14.10 	50.76 ST-14 

171. 25.65 12.825 46.17 013C-46 19. 28.35114.175 51.03 OBC-51 

172. 25.80 12.90 46.44 UK • 	190. 28.50 74.25 	151.30 UK 

173. 25.95 12.975 46.71 UP. 191. 23.65 114.325151.57 UR 

174. 26.10 13.05 46.98 SC-26 192. 28.S0 14.40 	51.84 UR 

175. 26.25 13.125 47.25 ST-13 193, 23.95 14.475152.11 OBC-52 

176. 26.40 13.20 47.52 013C-47  29.10 14.55 	152.38  ISC-29 

177 26.55 13.275 47.79 UR  29.25 14.625152.65 UK 

48.06 OBC-48 196.29.40 14.70 	52.92 JUR 
178. 26.70 13.35 
179. 26.85 13.425 48.33 UP. 197. 29.55 14.775153.19 OBC-53 

180. 27 13.50 4S.60 SC-27  29.70 53.46 ST15* 

181, 27.15 13.575 48.37 UK  29.85 53.73 L SC.30* 

182. 27.30 13.65 49.14 1OBC.49  30 54 

I 
OBC•54 

.133. 27.45 13.725 

To allot requisite number of posts without violating rule of 50%. 

4 

I 
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• Isso 
APPENDIX TO ANNEXURE—il 

- DIRECT RECRUITMENT ON ALL iNDIA BASIS Insw BY OPEN COMPETITION 

I Model Roster for cadre strength up to 13 posts 

REPLACEMENT NO. 

••¼ 	••nr" 
y 

A'I 
h,ithl 

It 	2nd 	3rd 	4th • 5th 	6th 	7th 	8th 	9th 	10th 11th 12th 13th  

(anwe 
s 	1i 

mrni 

• emplO., 
'.1 (JR (JR (JR OBC (JR UR Sc 	onc (JR (JR 	(JR OBC (JR S F 

WtOj . 	2. (JR (JR OBCIJR 	OR SC OBCUR 	(JR UR OBCUR ST 
thehce' 

3 . (JR OBC (JR (JR 	Sc 	OBC (JR (JR 	(JR OBC (JR ST 
how to 
Medical 

' OBC (JR (JR SC 	OBC (JR (JR (JR 	OBC (JR 	ST 	- 

5 (JR (JR 	SC 	OBC (JR 	(JR 	(JR 	OBC (JR 	ST 
On wha 
retain ti 

6. (JR SC 	OBC (JR 	(JR 	(JR 013C OR 	ST 

SC OU(' (JR 	(JR 	(JR 	OBC UR. 	ST 
• 	 . 

Wnatat•" 
OUC (JR UR (JR 	013C OR ST 

husbaq. (JR UR UR OBC UR ST 

10. (JR (JR 013C (JR 	ST 

deceas: OR OBC UR ST 

what 
 OBC (JR 	ST 

fordffr  (JR ST 

AC 
Nom.— 1. For cadres of 2 to 13 posts, the roster is to be read from entry I 

41Om under column Cadre Strength till the last post and then 
horizontally till the last entry in the horizontal row, i.e., like 

.  Allthepostsofacadrearetobecarmarkedforthecategones 
• shown under column Initial Appointment. While initial filling 

up will be by the earmarked category, the replacement against 
What any of the post in the cadre shall be by rotation as shown 

horizontally against the last post of the cadre. 
••,.Purq 

 The relevant rotation by the indicated reserved category could 
. :c be skipped over if it leads to more than 50% representation of 

- reserved category. 

- 	 •,,------- .- 	 -. 	 -- 	 -. 	;_ 	- 	 $ 	 -$ 
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)~l 


